
1 
-.'.  

CENTRAL AbMISTl
:
Afl TRIBUNAL ;NI  

GuvraATI BENd. 	. 	1- 
GUWAEATI-05 

(DESTRUCTION OF RECORD RULES, 1990) 

INDEX 	
O.A/T.A NoLt 
Rrr/CI ?o .... 	'. . . . . •........... ..  

..... ...... 

Orders 	 .......... 	Pg ...... .(................ 

Judgment/Order 	 .T........ Pg .... .................. 

Judgment & Order dtd...................Received from B.C/Supreme Court 

I.O.A ....................................... 

E.P/I'vI.P ................ ....,............................Fg 

R.//C.P ................. ................................ Pg.. ...................... to ........ ..........  

17 1 .8 .......................... ......... ..................... Ig.../..... ............ 

Rejoinder .............................................. Pg................ ....... to..................  

Reply. ..................................... 	 Pg........................  

Any other Papers ....................... 	 Pg........................ to ........ ........ 1 

1 1;'I'vIerrio of A.ppeai.a1ce  .................... .. 

t.dditional A.ffida'vit....................................•......................... 

\.Tritten Argl.lxrlenits ................................................................. ..... 

i Ll. Anienderxient Repl3r  by Respoidents ................. ................... ... ... ...... . 

15. Amendment Reply filed by the Applicant ............... .......... 

• 	16. Counter Repl3r,'...................................................................... ........ 

SECTION OFFICER (Judi.) 



- - 	 • 

• • 

/ 

I 

H 
R ]\o-4 

• 	 C L 	
rTYN1 

- 	

I 	

- 

•••• • 	 .• 	

I ; 	 • : 	 ? .•• '- 	 II  

-1--T 	 icJtJo 

	

•- 	•- 	 • 	
': 	• 	• 

I . 	 • 	 • 	 I 	 • 	 L'• 	 I 	

• 	 I-  • 	 _• 	

; 	 I  

• 	

I 	 • 	 • 	 • 	 • 	 I/i 	 - 	 , 	 • 	 •- 	 - 	 I  

L () 

I r 	 tS) 

d ' 	tS ND  

	

r 	 * 	 - 	 - 

- 

-- •• 	
24.8.2004 psent: The Hon'ble Shri DVerma, 

Vice-Chairman (J) 

j
The Hon'ble Shr.. KV.Prahaldar1 

- 	 Member (A). 

jj3I 	 • 	 - Mr .G g .BhattaCharyya. learned Sr. 

- 	 counsel for the ap1icant was presente 

- 	 •• • • M1,D;Sharmae learned counèel entered :• 

5 	
• appearance on behalf of the Ra4Ways. 

Learned counsel for the Railways 

submitted that he may be g.:i.ven three 

weeks time to get instruction and 

to file reply whether the applicant was 

the only candidate called for in the 

interview, 

	

- 	
List O 22.92OO4 for admisSiQfl-4  

	

Member (A) 	 VLi.ce-Chai-rrRfl 
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I0. A. 1E 4/2004 

27.9.2004 present: The Hon'hle Mr.Justice R.:.Bátta 
Vicechairman. 

The Honble Mr. K4Prah1adan, 
Menber (A). 	 - 

; —t  

Clio 
 t  

bb 

Learned counsel Ms.U.Das, a-pearing On 

behalf of the Ril'rays, states that though\ 

time as granted Eor getting instruction, 

nor reply has been recélvéd so far. 

Notice to respondents, returnable on 

22.11.2004, 

6), 
Member (A) 
	

Vice-Ch airmen 

• 

• J-, 	f c ot J- 
1r-e5p 

22.11.2004 	Heard Mr. N. Goswami, learned 

counsej for the applicant and 1so 

Mr. B.C.. Pathak, learned *or th?e 

respondents. 

The application is admitted • Four 
weeks time is given to the respondents 

to file written statement. 

List on 23.12.2004 for orders. 

• 	 ----•• 	

mb 
 

23 .12 2004 Three weeks time is given to the 

responerits to file written statement 

an the prayer of Mr.. B.C. pathak, learn-, 

ed Aáàl. C.G.5.C. for the respendents. 

List on 20.1.20a5 for orders. 

le 

4 	1 7  k 
+ 	rub 

20. 1. 

/( - 

K 5 / - 	-< 	• 

.e. 	 im  

Member (A) 

'Jritten statement has been filed by 

the Respondent No.1 & 2. It appears that 

service as against Respondent No.3 is 

awaited. Awaiting service of Respondent 

No.3/fresh stops for service against 

respondent No.3 in case the applicant so 

desires. Stand over to 11.3.05. 

Member 	 Vice-Chajxan 

H 
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11.3.2005 presents The Honb1e Mr. JustiCe 0. 
3oS Sivarajans vice-Chairman. 

The Hon •ble MreK .V .Prah ladan. 
I Member (). 

Ms.U.Das. learned Addl.C.0.S.C. 
appearing for the 3rd respondents submits 

/ 
[O that she will be ft Ung written statement 

LQ--- b behalf of the 3rd respondents ak.k*ic 

I short 1.y. 
,psst on 21.3.2005 for written 8ttement 

and for hearing* 

bb 

rese*ts •14em'ie Hx.Justice O.Si'veraaa, 
VjceChirinan. 
M,n'e Mr.KV.Prah1ada*. A*ainj-' 
strative Mmber. 

appea 
/4 

 

on behalf of the applicant sulumits 
that he has-received the cipj of the 
written sttIeat only to d*y -and that 

I 	party wants to file rej.iaders List 
on 12.4f IS. 

KeryiceCo:Hp1eted.i 
ChairmaR 

JI lm 

Post.the matter on 11.5.05. 	97 

Vice-Chairman - 
- I 

4 	Men 

, 	- 
lm  

j 	 A 

* 	12.5.05. At the request of Mr.1.C.pathak. 
• learned counsej for the Respondents 
case is adjourned to 23.5 0 05. 

Member 	 VjCe-Chajp 

In 
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M the request of Mr.D.Goswarnj, 
learned counsel for the applicant 
case is adjourned to 21.6.05. 

Member 	 Vice-Chairman 

im 

21.6.2005 	Heard Mr.G.K.*hattacharyya, 

learned Sr. counsel for the applicanT 

Ms.U.Das, learned Addl.C.G.s.c. for 
the Postal Department and Mr.B.C. 

Pathak, learned Railway counsel. 

Order is reserved. 
V. 	 • 

Mn er 	 Vice-Chairman 
bb 

08. 07.2005 	Judgment delivered in open 

• 

	

	 Court, kept in separate sheets. The ' 

application is disposed of in terms 
• 	

.. 	

Cie4 kv
of the orders passed in separate 

• 	

V 	
sheets. 

e 	
• 

V 	
Vice-Chairman 

mb 
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bb 

13.6.05. 

A 

,TLiQ11/o- i 
• 	'I - 

I 
3. 

25.5.2005 	Vfl±vjéion bench 2ènot availab 

Adjourned to 13.6.2005 for hearing. 
/ 

lcj~ ~.." 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

O.A. No. 184 of 2004. 

DATE OF DECISION: 08.07.2005. 

Smti. Bandana Das 	 APPUCANT(S) 

Mr. G.K..Bhattacharyya 	 ADVOCATE FOR THE 
APPUCANT(S) 

- VERSUS- 

U.O.I. & Ors. 	 RESPONDENT(S) 

Mr. B.C.Pathak & Ms.U.Das, MdI.C.G.S.C. 	ADVOCATE FOR THE 
-EESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. K.V.PRAHLADAN J  ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 184 of 2004. 

-Dateóf Order: This, the' 8 th Day ofjuiy,,2 005. 

THE HON'BLE MR. JUSTICE C. S 1VARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRA11VE MEMBER 

Smti. Bandana Das 
C/o Padma Kanta Das 
Jayanagar, Six-Mile 
Guwahati - 22. 	 . Applicant. 

By Mr. G .K.Bhattacharyya, .Sr.Advocate & Mr.B..Choud h ury, Advocate. 

- Versus- 

Un ion of India 
Represented by the General Manager 
N. F. Railway 
Maligaon. 

Chairman 
Railway Recruitmen ts Board (Guwah ati) 
Station Road 
Guwahati - 781001. 

	

• 3. 	Postmaster General 
"MEGHDOOT BHAWAN" Guwahati 
Post Office, Panbazar 
Guwahati - 781001. 	 ...Respondents. 

By Mr. B. C. Pathak, counsel for respondent nos. I & 2 and Ms. U. 
Das, Addi. C.G.S.C. for respondent no.3 

ORDER 

SIVARAJAN, j.(V.C.): 

Pursuant to a notification inviting applications for the post 

of Senior Scientific Research Assistant issued by the second 

respondent and published in the Employment News for the week 

commencing from 2.112002 - 8.11.2002 (Annexure-I) the applicant 

applied for the said post. She had passed in the written examination 

held on 29.6.2003. The applicant was the only candidate among the 

11)tl 
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25 candidates who appeared in the written test and secured qualifying 

marks. The second respondent sent a call letter to the applicant 

asking her to attend the office of the R.R.B., Guwaheti for 

documentary verification on 7.1.2004. The applicant, however, did not 

get the call letter. On enquiry made by the applicant, she came to 

know that the call letter was returned with the endorsement 'NOT 

KNOWN'. Since the applicant did not appear in the interview on 

7.1.2004, on the strength of the directive of the Railway Recruitment 

Control Board in terms of letter No. 991E(RRB)/25139 dated 

11.02.2000, she was given a second chance for appearing in the 

documentary verification which was fixed on 9.2.2004 and a 

registered letter was sent to her in the address shown in the 

application form. The same was also returned by the Postal 

Department with an endorsement as 'NOT FOUND'. Based on the 

procedure prescribed in the Board's letter mentioned above the 

candidature of the applicant has to be cancelled and the next 

candidate in the order of merit should be called for verification of 

certificates and empanel, if found eligible. Hence the applicant was 

not afforded any further chance. Since there was no other eligible 

candidate to the called for verification of documents the Chief 

Personnel Officer, N. F. Railway was intimated the said fact by letter 

dated 1022004. According to 'the applicant, even on the earlier 

occasion she did not receive the call letter for the written test sent in 

the address shown in the application form; she, on comin4 to know of 

the written test fixed, approached the respondents and got a duplicate 

call letter and appeared in the written test. It is also her case that she 

gave her mother's office address in office of the second respondent 

&Z 
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for future correspondence and despite the said request respondent 

again sent the call letter for the documentary verification in the 

address shown in the application form and admittedly the call letter 

was returned with the endorsement 'NOT KNOWN'. The applicant has 

further stated that she approached the authorities pointing out the 

same and requested for an opportunity for verification of documents. 

It is also stated that the applicant's father also submitted a 

representation dated 22.6.2004 (Annexure-VI) before the first 

respondent stating the above facts and requesting for issuance of 

necessary selection/appointment letter/call letter for viva-voce to the 

applicant. The grievance of the applicant is that the respondents have 

not so far responded to the said request. The applicant has also stated 

that the post of Senior Scientific Research Assistant is still lying 

vacant. 

2. 	The respondent nos. 1 and 2 in their written statement 

had clearly admitted that the applicant had passed in the written test 

and that she was the only eligible candidate to be called for 

verification of documents. The admitted case is that the call letters for 

the written examination and for the verification of documents were 

sent in the address of the applicant shown in the application form. It 

is also an admitted position that earlier when the applicant did not get 

the call letter for the written exam in ation,she approached the second 

respondent and got a duplicate call letter for the same. As already 

noted, it is also the case of the applicant that she gave the address of 

her mother's office for future communication. The respondents in 

their written statement as such do not dispute the said fact. Their only 

case is that having regard to the large volume of applications received 

9v 
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it is not practicable to acknowledge the application form or any 

subsequent correspondence received from the applicant and that the 

correspondence are being made only in the address shown in the 

application form. Though as a general proposition it can be so, having 

regard to the fact that the eppIicant did not get the call letter for the 

written examination sent from the second respondent's office and 

since the applicant had approached the said authority and obtained a 
I. 

duplicate call letter and also requested for sending future 

correspondence in the address given subsequently, respondents ought 

to have noted the change of address then and there in their records to 

avoid a future contingency as occurred in the present case. Whatever 

that may be, the fact remains that following the procedure prescribed 

in the Railway Board's letter the candidature of the applicant was 

cancelled. Since there was no other qualified hand, the fact was 

reported to the Chief Personnel Officer, N. F. Railway. 

The third respondent has also filed written statement 

wherein it is stated that on receipt of the call letter the postman 

concerned had made effort to trace out the addressee but in vein. It is 

also stated that in the above circumstances the call letter was 

returned to the department with the endorsement as 'NOT KNOWN'. 

Ms. U. Des. learned MdI. C.G.S.C. appearing on behalf of the third 

respondent submits that there is no lapses or laches on the part of 

Postal Department in the matter. 

We have also heard Mr. G. K. Bbattacharyya, learned Sr. 

counsel for the applicant and Mr. B. C. Pathak, learned counsel for the 

Railways. Now the fact remains that nobody had been appointed to 

S 
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the post of Senior Scientific Research Assistant pursuant to the 

notification (Annexure-I). Admittedly, out of 25 candidates who 

appeared for the written examination the applicant alone came out 

successful and she alone was called for interview. In the 

circumstances, notwithstanding the fact that the candidature of the 

applicant was cancelled in the circumstances mentioned above, if the 

said vacancy is still available and if no further selection was made 

pursuant to any further notification for this post, the respondents will 

consider the case of the applicant provided she makes a detailed 

representation before the second respond en t/Ch ief Personnel Officer, 

N. F. Railway within two weeks from today. We are sure that since the 

applicant alone cannot be found fault with for non-receipt of the call 

letter for interview/verification of documents, respondents will 

consider the case of the applicant sympathetically and take a decision 

within a period of three months thereafter. 

The Original Application is disposed of as above. The 

applicant will produce this order along with the representation before 

the concerned respondents for compliance. 

(K.V.PRAHIADAN) 
	

(G.SWARAJAN) 
ADMINISTRAFIVE MEMBER 

	
vIcE CHAIRMAN 

W. 



O.A No ... 1.I.  12004(Bandàna Das-vs- Union of India & OtherS) 

2002 	: M3e açplicant. ccinpletth 1r study 
M.A.(Eych1cgy). 

in 

2.11.02 :Advewtiswmt in I Mm Elcnit Newsl 
was given inviting açp1icatic&is for v a=ous 
pots ai_tt the post a Sr. Siitific 
Exch Msistant mm thre. 

8.11.02 	 niure-I. P-j.J 

28 . 6. 03: As the aplint diii not x'aoid the  
cell letter far ritti test skw5 tcrk cut a 
duplicate cm frcm t1we off ice of Isjxit 
io 2. 	

inture(I. 

&thing had fctr a larsj tines cu 
m3king irquiry sbe cmiet to knw t1t 	p. 
off ice reccnd har .e1ectictVcalling 
.__- posted on 9.1.04 but it vas rc 

to 

The aplicant V]i tcck the duplicate call 
letter for vritten test an 
açplicaticri givng }r nitir's office 

- then of i-frea  far futwe 
ccsmtunicat icn. 

. mat 	an ap13.cat3Jcii Iefcire the 
iespit no 3 to make an exiuiiy as to 
why the call letter vw rxt clied to 

17.6 04: The respctit no 3 replied that it vas 
xetimar=d to the cti 22.1.04 with 
rrk " $ NJT Kw:XJN 55  I 

1nrure-IILP&'-)è> 

22.6.04: 	The alint - s 	father made a 
ItetatiQ1 bef are the rit no 1 

to ccz.icr tbe ntter and agaln ISSUB ca11 
letter far viva-vcce test. 

Arirtuxe-IV.. Fags- jG 

1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAJ-JATI 

BENCH: GUWAHATI 

(An application under section 19 of the 

Administrative Tribunals Act, 1985) 

O,A NO. 	of 2004 

Smti. Bandana Das 	 ... Applicant 

- VERSUS - 

Union of India and others 
	 Respondents 

INDEX 

Si No. Particulars Page No. 

 Application  

j-Q 
 Verification 

 Annexure - I 	: J 	•-J-Z. 

 Annexure - II j3 J-4 

 Annexure -  

 Annexure - IV  

Filed by 

ot3'O 
Advocate 
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IN THE, CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

• ?TTtJ7 U 7. PT 

(An application under section 19 of the 

Administrative Tribunals Act, 1985) 

O.A NO. 	of 2004 

Smti. Bandana Das, 

C/o Padma Kanta Das, 

Jayariagar, Six-Mile, 

Guwahati -22. 

pp1icant 

- V1RSUS - 

Union of India 

Represented by the General 

Manager, N.F. Railway, 

Maligaon. 

Chairman, 

Railway Recruitment Board, 

(Guwahati), Station Road, 

Guwahati-781001. 

Postmaster General, 

"MEGHDOOT BHAWAN" Guwahati 

Post Office, Panbazar, 

Guwahati-781001. 

Respondents 
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PRTICUL1RS OF TEE ORDER AGAINST WHICH THE 

APPLICATION IS MADE 

Action of the Respondent authorities in not 

discharging their duties properly thereby 

depriving the applicant from right to 

appointment in the office of Respondent 

No.1. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject 

matter of the order against which he wants redressal 

is within the jurisdiction of this Tribunal. 

LIMITATION 

The applicant further declares that this 

original application is being filed within the time 

limit as prescribed U/s 21 of the Administrative 

Tribunal Act, 1985. 

FACTS OF TEE CASE 

That the applicant begs to state that she 

is a resident of Assam and after completing her 

study in M.A. (Psychology) in the year 2:002 she was 

looking for emplo'ment. 

That, the applicant states that an 

,advertiiement was .iszuedJiy.t.h.Reii.pnnrien±, No2 fltl 
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the week commencing from 2.11.02 - 8.11.02 issue of 

"The  News' inviting applications from 

persons for various posts. Amongst the posts, a post 

of Sr. Scientific Research Assistant, meant for 
-- 	- - 	- - 	- 

reserved candidate was also advertised and the last 

date of receiving application was 2.12.02 

A copy of the advertisement 

published in the Employment 

Newspaper is annexed herewith 

and marked as Annexure-I. 

That, in pursuance to the advertisement 

issued by the Respondent No.2 1  the applicant having 

the requisite qualifications for the post of Sr. 

Scientific Research Assistant, the applicant applied 

for the same giving all particulars in details. 

That, the applicant did not receive any 

response to the application but, after sometime the 

applicant came to know from her friends that the 

) written examination was going to be held on 29.6.03 

and as no call letter was received by her, the 

applicant made inquiry in the office of the 

Respondent No.2 and she was issued a duplicate call 

letter bearing Roll No 20100019 on 29.6.03. 

• Thereafter the applicant appeared in the written 

examination. The performance. of the applicant was 

excellent and the applicant, in view of her 

performance and qualifications was confident that 
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she would be selected and called for the interview 

and be appointed to the post. 

A copy of the call letter is 

annexed herewith and marked 

as Annexure-Il. 

That, 	thereafter 	the 	applicant 	was 

expecting that she would be called for interview, 

but nothing happened for a long time.. Thereafter the 

applicant made enquiry into the matter in the office 

of. Respondent No.2 and she came to know that as per 

office record, 	the selection letter of the 

applicant, was posted through the Guwahati Railway 

Mail Service (PMS) on 9th• janu ary, 2004 under 

registration No. 4181 addressed to the applicant at 

her home address. 

That the applicant begs to state that when 

she took the duplicate call letter for written test, 

she made an application before the Respondent No.2 

giving her mother's office address as change of 

address for future communication, but the Respondent 

No.2 instead of sending the selection letter to her 

mother's office address posted the same to her home 

address. 

That the applicant, then submitted a 

petition before the In-charge Customer Care Centre, 

in the office of Respondent No.3 on 16.6.04 stating 
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the above facts with the prayer to make an enquiry 

into the matter and to let her know the result. 

That on 17.6.2004, the applicant received a 

• letter from the In-charge, Guwahati Customer Care 

Centre, stating that on enquiry it was revealed that 

the registered letter issued by the Respondent No.2 

to the applicant was returned to the sender on 

22.1.04 with remark "NOT KNOWN" by the Khanapara 

Post Office. 

A copy of the letter is 

annexed herewith and marked 

as Añnexure-III. 

That, thereafter, the applicant's father 

submitted a representation before the Respondent 

No.1 5tatng the above facts with the prayer to 

.V 'consider the above facts and circumstances and be 

pleased to issue the necessary selection/appointment 

• 

	

	letter/call letter for viva-voce to the applicant, 

as issued earlier, but till date there has been no 

'response. The applicant further states that the post 

of Sr. Scientific Research Assistant is still lying 

vacant. • 

A copy of the representation 

is annexed herewith, and 

marked as Annexure-IV. 

,Q4y. 



• 10. 	That, the applicant has now come to know 

that 	the 	Respondent 	No.2 	in 	his 	
letter 

• No.RRB/G/CON/155 dated 10.2.2004 addressed to the 

Chief Personal Officer, N.F. Railway, Maligaon had 

stated that onlyl3 out of 25 candidates appeared in 

the written examination and out of 13 candidateS 

only one candidate couJ. secure qualifying mar4 

was called for viva-voCe test on 7.1.04, but the 

candidate was absent on that day. 

It appears that as stated in the above 

	

paragraphs, the applicant was called for the 	-. 

interview but due to negligence of the respondent 

authorities she did not receive the call letter. 

11. 	That, being highly aggrieved by the said 

impugned action, the applicant is approaching this 

Hon'ble Tribunal for relief. 

• 	 5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

For that, 	in the given facts and 

circumstances of the case, the action of the 

authorities is highly illegal and bad In law 

and is liable to be quashed and set aside. 

For that, the action of the authorities 

particularly the Khanapara Post Office 

under Respondent No.3 in not taking due 

care and diligence in delivering the call 

letter to the applicant and thereby causing 



great prejudice to the applicant and as 

such the same is bad in law and liable to 

be set aside. 

For that, the action of the Respondent No.2 

in sending the call letter for viva-voce 

test to her home address inspite of knowing 

.the fact that previously the applicant did 

• . . not re6tJ the call letter for written 

test and she took a duplicate one from them 

and further she made an application, giving 

her mother's office addre5s for future 

• 	 . 	communication and as such the action of the 

authorities is highly arbitrary L in  
depriving the applicant from her right to 

participate in the process of employment 

and as such the same is bad in law and 

liable to be set aside. 

For that, in any view of the matter the 

impugned action of the authorities is bad in 

law and is liable to be set aside. 

6. DETAILS OF REMEDIES EXHAUSTED: 

The applicant through her father had 

submitted a representation dated 22.6.04 before the 

Respondent No.1 but till date there has been no 

response. 	 . 
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 

NY OTR COURT 

The applicant further declares that he has 

not previously filed any application, writ petition 

or suit regarding the matter in respect of which 

this application has been made before any Court or 

any other authority or any other Bench of the 

Tribunal nor any such application, Writ petition or 

suit is pending before any of them. 

It is, therefore, prayed that 

Your Lordships would be pleased 

to admit this application, call 

for the entire records of the 

case, ask the Respondents to 

show cause as to why a 

direction shall not be issued 

directing the Respondent No.2 

to issue a call letter to the 

applicant for victa-voce test 

for the Sr. Scientific Research 

Assistant Post and after 

perusing the causes shown, if 

any and hearing the parties 

direct the Respondent No.2 to 

issue a fresh call letter to 

the applicant for viva-voce 
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test for the Sr. Scientific 

Research Assistant post and/or 

pass any other order/order as 

Your Lordships may deem fit and 

proper. 

And for this act of kindness, the applicant 

as in duty bound shall ever pray. 

INTERIM ORDER: NIL 

DOES NOT ARISE: 

PARTICUI ARS OF BPZK DRAFT/POSTAL ORDER IN 

RESPECT OF THE APPLICAT ION FEE. 

(i) 
	

I.P.O No. 

Date. 	: 

Issued by Guwahati Post Office. 

(iv) 
	

Payable at Guwahati. 

LIST OF ENCLOSURES 

As stated in the INDEX 
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A. 	 DAi4.LAafla 	 1geLl (LJJU&1L . 	ye.rs 

C/o 	Padma 	Kanta 	Das, 	Jayanagar, 	Six-Mile, 

Guwahati-22 do hereby verify that the statements 

made 	in 	Paragraphs No. I, 	 a n d 

are true to my personal knowledge 

and the statemE nts made in paragraphs No. 

,..... IiC1 are believe to be true on 

legal adiice and that I have not suppressed any 

material fact. 

And I sign this verification on this the 

day of August, 2004 at Guwahati. 

Place: 

Dato: &2 	'4 	SIGNZ.TURE OF THE APPLICANT 
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Name of Ih 	 & rl d0l ts  

le of Examintition  

ANDADAS 	

i

NA 00019 	29/0612003 

:-  
SIXMILES, KHANAPARA 
GUWARATI 	' 	 -- 

/EAion Conlie  
Pincd 	781022 

Pts 	ead and follow UTO IflSi(UCUOfl 	feaf 

I 	 $.lMUfl(  S4ryry  
.- 	i- ------------------------ 

- 

. 	

/An $y 
FREERAILWAYPASS

'drrrr 
. 	 . 

FOR SC/ST CANDIDATES ONLY: On pr3b 	of 	 ereq Vor  j are 
 4errlo he Uav 	ty l&tway in ceoon cillss only ,  

from E:~ ~GUWAH~Tl aw ;M 
-'TMf, : 	~Ml . 	'A 	___j 	Sin to 	

S'n. ani back ta 

II 
This pass is 	iIfe uplo A • .• 	

, 	\CC4 1  /4/7 (9 	) 
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STflUCflOUS 	 - 

1. This c!tter does not by itself gwe any 	 ty any - t'rn 	Rway 

. Thocand4ate s hould report at the exarnnntrcn b.i 	 a tie  tine  FTW--41—d  in ttrs cal Ieflo. iho Ernntlofl StVtJl comrnnce fillet 

formalities lUke checilnçt. 	cricrcC, c tctr- ef co' 	' 	 c'it'e1 Tb. rnø.da'e Will not tie Fi llcm nl fl ontor tho ofirnlflnUnn hnit 

without ptducting this call letter. Hal SPe 	'vat t-! çr r' cve 	e'sr "an before thQ a"nrailion Is over and the Centre 

Supor1soFlnvlator lrztinivesr difrtterr ! 

The duratiQn ci No exanhltl'ft wili on at.0 2 hLrc 	 c 	 4Y! 't! !ans"r tret 

Use of arty backs, nolebo-ka l s etc, is ito 	:'r!t 	( 	. 2*  

5 Resorting to any tinfar mcrtns in or i Cccsc<t'cq 	? e'r. 	 t rvtJa1e cauring cftt-tuth'nVO in thn ennThvttion hritI 

will disqualify the candidate. 

G. The RRB'reservos the cqht to nrdr r 	anir.V1 ' "' 

Furn!  I  sh ing arty 131S0 infOrrThtIIit tJ Ult,  flI'3 C' ' 	t'' S 'Y:Y' C ? 	 (.-4 at alls ,  staçe ol its ti TiiOf1. t ender the Ca'itJ(1n1O 

habl& for Uefng dtsquolitid and detj.m.41 t" 	 a! I-- St:Z-t '7-t V1 a .ct 10i 	 on tir Railways or to any oilier 

f4Ovcmrfleitt service aid it 	oiit.."J di 	 ' 	 -' 	

. 

Canthdatcs shoutd S'II on  tiit cttt it 	.-' rw 	 •; a- 	' CC f'IL'J4IJ bCO tho ptiOle9Ittph. In the unlikely event of 

printing a wrong phctograph. please O',ch VIPSz.  

U 11 cepthdlo has rec''vcd wore (han cn' Call I- 	f 	 * N-iAd AjyAva t Iy r1 one of the centres rnontlon*d on 

the colt lottors and submit rct of ilia cof) letters t 

No change of venue (centre for the ex3nrinOCn ;-. 'I t,y pTrei tsdec ay zcans. 

It may be noted that in ether matters the termS. cc't-" r' 	 e 	 r frcMon shal provnfl. 

Oecision of Rfl8 in all matters O be tiral. 

Write your name arKi address in the spaco ço 4't C" re c r'a' 

	

it. Negative marking has also bean ccr f.i ,, ,-d 	 deducted. 

	

13. Before leaving the exam;rithofl hail cartdtate rlxtt ¶Y 	tnaIOr .O ,t-St*C boolSOf and answer/OMR SHEEt 

- 	 . 

.. ---.--- 	 - 	 .-—.-. -- 	
- - — . 



)NN€JIf 
DEPARTMENT CF POSTS - INO1A 	 Registered/ 

GUt4.-h4TI CUSTONUEF CE CENTF 
0/0 SSPOs.Guwahatj Divn.3rd floor,.Pieghdoot Bhawan.Guwahati-1 

- 	 PHONE NOs 2607441 	Fax 	2540641 

No. GCCC/CR03A/6/2004/95-COM03 	 Date :17/06/2004 

• 	 Eandana das 	 - 
do Shri Padma Kanta Das 
Jaya nagar Six Miles 
Khanapara,Guwahati-22 

Dear Sir/Madam, 

Sub 	Non delivery 
• 	 Ref Your letter YOUR LETTER DID 16/06/2004 

This, is in continuation of this office letter dated 16/06/2004 regarding 
dispos1 of Regd Letter No. 4181 Dated 09/01/2004 booked at GHY/RrIS 
Post Office.On enquiry it reveals that the Regd.Letter was returted to th 
e sender 22/01/2004 with remark NOT KNO44 by the Khanapara post offidce 

This is for your kind information and the case is closed at this 
end 	

Yoursthf1ly_ 

GUT1 E.R CARE CENTRE 

ISOdVIQNJ 4 
- 

e 1 

- 



F 
- 	 - 

-.-- 	 __ 

To 1  
The General ijanager., ..., 
..Pailway1 Maligaon1 

1ead Quarter, GuwahatL 

Sub: Non receIpt of SelectiOfl/APP0intt letter for 
appointment to the post of Sr.. ScientifiC 

Research 

Isstt. 

Sir, With due respect and humble submission I 

approach you with the following prayers for and on 

behalf of my daughter jliss Bandana Das for perusal and 

consideration at::an early date. 

That sir e  understanding that my daughter 

Bandana Das has selected for the post of Sr. Scientific 

Research Asstt. under your establi5hmeflt. But it is 

matter of regret that the selection letter for the said 

post has not received till date. On enquirY into 

the matter to the Railway ecruiting Board (R.R.F3.), 

Guwahati it has come to know thatas per office record, 

the selection letter of Bandana Das, has beon po3tod 

through the Guwahati RaIlwaY ail Service (R1S) on 9th 

January,2004 under registration to. 4181 addressed to 

Bandana Da5,:C/O.Sh4 Padma Kanta Das1 Jayanagar (Six 

mile) Khanapara. Guwahati-22- 

That sir. it Is passing strange due to non 

receipt of electiOfl/aPP0ifltTIt lotter of j3;j diii 1Jin 

and a petition submitted to the In-charge Customer 

Care Centre (BMS), Guwahati on 16.6.04 in view of an 

enquiry into the matter and requested him to let know 

the result an causes of the fact. 



_ 
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[2] 

That sir 1  after receiving the reply 
from R1S, 

Guwahati 1t is come to know that the Post Off Ice, 

KhanaPara GuwahatI22 
returned the registered 

of Bandana Das to the RIISI 

Guwahati 
as "not known" on 22.1.04. I photo copy 

en-

closed herewith. 
I ;therelore for and on behalf of my 

a Das, to consider the matter under 
daughter Mi55 Baidan  

the aforemeflttOfled facts and circuTnstaflCCSi and be 

pleased to issue' the necess'arY selection /aPP0 
ntifleflt 

letter to my daughter, as jgsued earlier and be 
pleased 

to allow me- 
to receive the same on her behalf from the 

concern Office. 

Thanking you., 

Yours SincerelY 

çPadma Kanta Das) 

Cop to: 

Chief Personnel Officer4 	.F.RailWaY, 

1al±gaon for information and necessarY action. 

0T, Rio A 

__ 
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GUWAHATI BENCH AT GUWAHATI 

OA No. 184 of 2004 

—qmti 	DS 	 APp1i1t 

Ur!Lon of  Lnda & others 	 Resondents 

(Written statements filed by the Respondent N1 and 21 

The written statements of the Respondents are as foEIows- 

mt a norw of the OrioinaI .AnnIiction No 1R4/04 (hrfthr 

referred to as the "application") has been served on the 

respondents. The respondents have gone through the, same and 

understood the contents thereof; 

H That save and exept these statements which are specificaRy 

admitted by the respondents, the rest of the statements made in 

the application may be treated as denied. 

That with regard to the statements made in Para I of the 

application, the respondents deny the allegations and state that it 

is the applicant who is to be blamed for not furnishing her own 

compIete cLear; comrninicah1e and known address in her 

Application Form. As the address was not properly given, the 

postal authority, the respondent No.3 failed to find out her 

address and coLd not Locate her bQise for deLivering the Letter 



2 	
c2 

P7 

addressed to her; 	So  far  aq  the respondent No;2 iq noncprntod. 

they 	gave 	wide 	circulation 	of 	the 	information 	by 	notification 

published in the Newspaper. On the other hand, if there was any 

dfi&ncv of srvip 	on th 	nrt of thp rstnndent No. 	swh 

deficiency not being connected to any conditions of service, the 

Central Administrative 	Tribunal 	is 	not 	the 	appropriate 	Forum to[ 717".  

vnthate the clnimR  of the ahant; In that case 	the anhant 

should 	have 	approached 	the 	Consumer 	Redressal 	Forum 	with 

/appropriate 	jurisdiction. 	Hence, 	there 	is 	no 	cause 	of action to 

justify any reason for filing of this appIaUon and as suth this 

application is liable to be dismissed with cost. 

	

4 	That the answering respondents have no comment to offer to the 

statements made in para 2 and 3 of the application. 

That with regard to th.e statements made in nara  4i;  42 and 4 

of the application, the answering respondents state that those 

being matter of records, nothing is admitted which are not 

nnortcJ by Ru ch rcord 

	

. 	That with regard to the statements made in para 4A and 45 of 

the application, the respondents state that the allegations made 

in these para are not correct and hence the same are denied as 

these are not based on facts; Before oonduting any examination 

by the Railway Recruitment Board Guwahati (hereafter referred to 

as the "RRB), the schedule of examination is invariably 

pubHshed in the newspapers for information of the and!dates as 

well as for general public. Examination scheduled to be held on 

/ 29.6.2003 was as well published in the newspapers. In that 

advertisement it was n1pariv  mentioned that "all letters had 

already been dispatched to the eligible candidates. The eligible 

candidates who do not receive the call letter may contact RRB, 

Guwahati. aionciwith 2 conips of nasnnrt nhotnnranh and other 

between 10.00th 17.00 hours on 26.6.2003 

and 27.6.2003. In view of the above advertisement, request of 
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>fh ntitiônr ws corrtIv pntrtind and dunliq2tP call letter 

was issued to the petitioner to enable her to appear in the written 

examination conducted on 29.6.2003. Therefore, as per 

nrôdurc fJlcwd 1w RRR. Guwahatj a duplicate nall letter 

bearing Roll No. 20100019 for proposed written examination was  

issued to the petitioner. Result of the written test held on 

	

2130 for the nnct w 	ddard on R11900. The srne 

was published in the local dailies and Employment News. 

Amongst other, the statements published in The Sentinel on 

;i2;200 	cWQtEi below 

"Qn. the haqi5z  of perforrnan.e in the written exarnnation heLd. 

on 29.6.2003 for Cat.No.01 	(Sr. Scientific Research 

Assistant) of Employment Notice No. 112002, candidate 

brinci RoD No. 2r, mntiond bInw ha5z nroviionllv bn 

found suitable for Verification of Documents to be held on 7 

th January, 2004. Candidates should attend the office of 

RRR. Giiwahati on 71 2Q04 at 1000 aLone with originaL 
certificatesi testimonials regarding date of birth, educational 

qualification, caste certificate and any other, certificates 

attaoherl to the Aptiation Form lntfrnatton.! caLL tetter is 

also being sent individually." 

Based on her performance in the written examination; the 

V petitioner was provisionally found suitable for appearing in the 

Verification of Dounients and was nallpd  for appearing in the 

Verification of Documents fixed on 07.01 .2004. Despite indication 

in the result published in the newspaper, Call letter bearing No. 

RRa!G141Jo1Ptil datpri,R,19.9003  was sent to her to attend the 

office of the RRB, Guwahati for documentary verification on 

7.1.2004. As per record, the above Call letter has so far been not 

returned by the postal department till date As such; it is 

presumed that the petitioner had received the same. Butshe 

failed to attend Verification of Documents as scheduled on 

9?;012004; 

On the strength of the directive of the Railway Reorthtment 

Control Board in terms of the letter No. 99/E(RRB)/25139 dated 

11.02.2000, the applicant was given a second opportunity for 

7 appearing in the Dom.entary Verifiation wh1h was fixed on 



4 

O2;2004; This letter ws sent through Registered post a q  per 

	

address given in the original application form of the applicant. 	C . 

The address indicated in the Application Form by the applicant is 

nivn blnw r 

"MISS BANDANA DAS, 

Clo. PADMA KANTA DAS, 

JAYA NAGAR, 6 MILES, 

KHANAPARA, GUWAHATI-22 

AS.AM. PIN - 780029" 

The Registered letter was returned back Iy  th.e Posta1 

Department with an endorsement as "NOT FOUND". 

It is pertinent to mention here that as per para 2(iii) of above 

Board's letter, which read as "in the event of a candidate failing 

to turn no Rvpn aftpr cndina a snnd roistrd Ittr. hi 

candidature may be cancelled and the next candidate in order of 

meriL (duty taking in to account whether vacancy is for UR, SC or 

STIORCIFY Srvimn chouId hp cIId for vrifktinn of 

certificates and empanel, if found eligible" the case of the 

applicant was considered. Renâe, no further chance was afforded 

to tha annficant- it mv hp 21!rn mentioned hArP that thArp wc no 

other eligible candidate to be called for verification of documents 

and as such the Chief Personnel Officer, NE Railway was 

intimated vid 	this offi 	Ittr No. RRR./WCC)N11 55 dtd 

10.02.2004. 

The oes of the advertisement dated 2.903 

result dated 3.12.03, 1st  call letter dated 

8.12.03, letter dated 11.02.2000, applicatIon 

frrrvi r1,+rl '31;  I I fl' 	' 	,Il rfr 	+4 0 I 04 
llIl 	*t.t 	 t 1 	 t*11 1L1 	 I 

and letter dated 10.2.04 are annexed hereto as 

Annexure RI, R2, R3, R4, R5. R6 and R7. 

rsnctivIv- 

That with regard to the statements made in Para 4 	of the 

application, the respondents deny the correctness of the 
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statements. The respondents further state that as per item. No- 12 

of Note in the Advertisement dated 2.11.2002 vide Employment 

tJotice Nb. 1/2002, which read as "(12) The decision of RRB in 

matters relating to eligibility; acceptance or rejection of  the 

applications, issue of free Rail Passes, penalty for false 

information, made of selection, conduct of written examination 

and intprviw ckilli nvholooil tst- allotment of Ayarninatinn 

center, selection, allotment of posts to selected candidates etc. 

will be final and binding on the candidates and no enquiry or 

corrA!znondPncP will he entertained Lw the Rilwv Recruitment 

Board in this regard", the respondents followed those instructions 

strictly. As per item No.(13), which read as The Railway 

Recruitment Board is not responsib!e for any postal delay or 

wrong delivery", the respondent No.1 and 2 can not any way be 

responsible for the non-delivery of the call fetter by the postal 

denrtment l-4ence. the renuect for change of noctl address was 
* 

not acceptable and possib!e to maintain as Railway Recruitment 

Board Guwahati is to go by the given information only in the 

process of handling large number of applications relating to 
- 	 - 	 -- 	 - 

,yarious recruitment process. Due to very large volume of 

applications, there is no system of issue of acknowledgement of 

nv nnlk3tionc nd nnlktinnc sent throucih the Reciistered _.., 

posts and Courier Services. Any further correspondence from the 

Railway Recruitment Board is made as per the address given in 

original application only Any candidate giving incorrect dress 

runs the risk of his or her own. 

The copy of the Employment Notice dated 

02.11.2002 is annexed hereto as Annexure R8. 

That with regard to the statements made in Fara 4J and 4 of 

the application, the respondents state that those matter pertain 

to the postal department exclusively, hence the answering 

respondents have no comment to offer; However; the answering 

respondents crave the leave of this Hon'ble Court to allow them 

to refer and rely upon the written statements of the respondent 

if filed in the case at the time of hearing; 
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Q 	That with reciard to the statements made in Para 49 of the 
-- 

application, the respondents state that as explained hereinabove, 

the applicant was offered the second chance for document 

verification etc. for wtiith the failed to avail of; Therefore; she 

was not entitled to any further communication from the RRB, 

Guwahati which is the authority in this case. 

10 	That with renard to the ctatements made in Para 4A0 and 411- 

the respondents state that for the reasons as stated above, the 

petitioner being the tone candidate was catted for viva voce test 

but due to her own failure to annear for the Ramp. her ace nuld 

not be considered. It was a sheer case of negligence on the part 

of the applicant herself and not a case of negligence on the part 

of the respondents as alleged The respondents are statutory 

authorities and they are guided by the statutory rules and 

guidelines for selection and appointment of candidates to the 

post of senior Scipntific  Research Assistant as per extant Rules; 

Therefore, from the facts and circumstances of the case and the 

provisions of the rules, there can be no scope for issuing a fresh 

• call !etter for doctment verification and to grant any relief as 

prayed by the applicant. 

I t. That with renard to the statements made in nara 5i to 5JV M the VX  

application showing the different grounds to vindicate the cause 

of filing of the application are not tenable in law as the grounds 

shown by the applicant are no grounds at all in view of the facts 

and circumstances of the present case and the settled position of 

law as stated hereinabove in this written statements. Apparently, 

the resnnndent Nni and 	haq not dane anvthinn contrary to any 

provisions of law or violated any legally enforceable right of the 

applicant. Hence, the application is liable to be dismissed as 

devoid of any merit- 



ft 

7 

1 	That the answering repondent have no comment to offer to the 

statements made in para 6 and 7 of the application. 

That with rard to the qtatPrnAntgz m2dp in nra R 1nrvr of  th  

application, the respondents respectfully submit that under the 

facts and circumstances of the case and the provisions of law, 

the app!iant is not entit!ed to any reef whatsoever as prayed for 

and the application is liable to be dismissed with cost. 

14. 	Th2t in nv viw of the mttr risi in the nnIitinn 2nd thp.  

reasons as shown against the respondent No.3 as admitted by 

the applicant herself, there can not be any cause of action 

2ciinst thp rcncndnt Nn.I 2nd 2 it 	Il 2nd the 2nflhicticn i 

liable to be dismissed with cost. 

In the premises aforesaid; it is therefore 

prayed that Your Lordships would be pleased 

to hear the parties, peruse the records and 

after hearing the parties and perusing the 

records shall also be pleased to dismiss the 

application with cost. 
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\h ri fi f i tn 

L 	 at reent working aq  the 

in the office of the 

competent and duly authorized to sign this verification do hereby 

solemnly affirm and state that the statements made in para 

true to my know!ede and belief; 

those made in para ... .. ................... being matter of 

records are true to my information derived therefrom and the rest 

are my hunib!e ubmiion before this Honb!e Tribunal; I have 

not suppressed any material fact. 

And I sian thir. verification on th  I 7-tb day of January; 2O 	at 

Guwahati. 

DEPONE 

' p\ 
r 
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RAILWAY RECRUITME?fl'BOJj ::UWAfiATI 

ESULT OF WRITTEN EXAMJI\rATION F'OR CATGoR'( NO '2$ OF' EMPLOYMrNT ic NO 1/2001, CAi'EUbJy NOM ( (JO AND O2W JMLL.OYMICNI NOl IC N( 1/2002 

On the bisis of thcir perfnrm;mc.c Iii hewilti 	exmi I1fl:tI1)fl I 1('ld 01) 290G,2003 i Cat.. Nu, 2 
(Craft 'lcacIiei'/fli iai1 Mcdluiii) of II1iployment Notice No . 1/2001, 

foIlow! c:iildjdatcs Ucar1u. 1o!i Nuibths as mcntiord below have irovisiona11 
been found suitable fui appeaiing in the VAv-Voce tesl to be held on 7th January, 2004 1II(liVldual call ic 1k i ' ai c lx lngdilspatchc(l / 

ymcntNoti j2j 12500022 	12500029 	(1 of II 2  
(ui the h of pci loi nian c In the wi IlLcn cxa1n!n11oil licid on 29 06 2003 foi

1. CdL No 01 (Si Scientific 
Research Assistant) of Empoyrnent Notice Nd 1/2002, 'candidate bearing Rofl Ni.imber as 1 ncfl1.1oncchclO'w hs l)rovIMiol ial!y leii found suitable for V ii1icaUo ci Documcnts to be held on 7th January, 2004 Candidate should attend ,offlcc of R /GUW1IL Q7j0 QQ. .ng lj 01 Iginal ccrf1 	/tesimcnja1 i eg dri 	ofbfTh duatiorja1 qahf1cation cäLe cci tilkca 	d anyDther certificates aUaehd to the ipplicLiñ foimr tntimauon/ C ill LAA(er Is also b ii ij 4cnt indIvidually 	1 

ç rjp 1 ($enio3 
20100619 	(One cand!dat()  ('Afl' hTIN 

Ljice Nonc qualified (Nil) 	 . 	 J ciQ2
:• 	 ,. 

Oii the basis of their perh)rlrIaJ ice in the wriltcñ 'exaroinatiqn held on 29,06.2003 
for CaL No. 02 (Apprentice SCCIIOn 	

of E Notice No. mployment 
1/2002, bcaring'R1 Numbers as undei'havc 

plovislonafly been found suitable for appearing In the Second Sta ge Wutteri 
Examinatj)fl, Date of second stage written cxaInh1atjoii will be intimated Individually 
in the form of a call letter. Date of second stage wriff6r, exa ination will also be 
pubhsl icd in the Newspapei . 

' 
.1 

Whilc every care has been taken while Publishing Lhc result this RRB is not 
responsible for any typographical error and reserves th;:right to make amendments to rectify any_crxois 	- - - - 

I') 1. 02 	
. 	

CHAIR 
Tf IC SENTINEL OUWAHATI WEDNESDAY DECEMOEIi 3 2OOi RRB/GUWAHATI 
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RAILWAY RECRUITMENT BOARD - GUWAHATI 
STATION ROAD; GUWAHATI-781 001 

CALL LETTER FOR DOCUMENT VERIFICATION 
No. RRI3/G/41/10. 	 Date: 08/12/2003 

To, 
BANDANA DAS 
JAYA NAGAR 
SIXMILES, KHANAPARA 
GUWAHATI 
ASSAM 
Pin Code - 781022. 

RoliNo.: 1 	20100019 

Sub,: 	, RCCEUitIIICII1JSeICCLIOI for the post of Sr. Scientific Research Assistant 
under Category No.01 of Employment Notice No. 1/2002. 

* IMPORTANT * 

PAS'rI YOUR 
Sit lNI1) 

P1 lO'IOORAi'l I 
I IERE 

With reference to your application for the post mentioned above, in response to the Employment Notice cited, 
you are hereby advised to attend the office of Railway Recruitment Board, Station Road, Guwahati-781001, Assam, on 
07/01/2004 at 10:00 hours for verification of original certificates, testimonials etc. 

1: This Call Letter does not in.itself entitle you for selection. 

You should bring your original Matriculation Certificate issued by the competent authority for 
verification of your date of birth. You should also bring all of your original certificates and marks-sheets 
of Matriculation onwards issued by the respective Board/Council/University along with experience and 
other certificates, caste certificate, if any. If the originals of above certificates/ marks-sheets have not been 
received from respective BoardlCouncil/university, then provisional pass certificate and marks-sheets 
issued by the respective Board/Council/University should be produced. 

You aic olu directed to bi'l ug the Attested P1 lutustut C01)ies of' all original eciti lieafes and marks-sheets 
and other certificates along with the originals. 

You may be subjected to re-examination during the process of verification of documents etc. and you 
should come prepared for the same. 

S. Your attendance may be required for more than one day (i.e. date as mentioned above) and you should 
come prepared for that. 

Request for postponement of the date mentioned above will not be considered and no further chance will 
be given. 

If you are in service and have not submitted "No Objection Certificate" from your employer yet, you 
should bring the same now, failing which you will not be considered for the post. 

Approaching Chairman, RRB and/or his Secretary directly or indirectly by a candidate or anybody on 
his/her behalf requesting undue consideration for the recruitment will render a candidate liable for 
disqualification. 

(l'or SC/ST can(lidates only) 
On production of this card you are entitled to travel free by the Railway in Second Class from 
GUWAHATI Station to Guwahati Station and back. This pass will be valid up to 15/01/2004. 
(Authority: Railway l3oarcl's letter no. E(NG)ll-84/RSC/122, dated 23/11/84). 

For ChAIRMAN 
111111 -  (iiwahuj. 
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GOVERNM!NT OF INDII\/BIIARJVr SARKAR 
MINISTRY OF RAILWAYS/RAIL MANTR2\LAYA 

(RAILWAY BOARD) 

RRCB N0.02/2000 
No. 99/E(1kIU3)/25/39 	 New Dcliii, dated 11.02.2000 

The C!1a.i.rIlaI), 

Railway Recruitment Doards, 
ADI, All, ALD, BNC, 13L3 L, •1313SR, CCC, CDG, MAS, GKP,JX J&S, MLDT, 
BCT, MFP, PNBI, RNC, SC and TVC. 

Sub: Action to be taken in case of candidates failing 
to turn up on the 	dates of verification of 
cert:ificFlt:e.9. 

As you arc ;owa :o , in mon I: of the sol 4 ections , 'interviews 
have been dipenncd with. EL has been noticed thdt in certain 
cases, candidates called for verification of certificates do not 
turn up on the specified date of verification, for whatever 
reasons, despite issue of cail letters by registered post and 
no Lice .ini Emp.Loyuoo nt: News . 

2 .. 	'Ih nhoVn nii L to n: hn boon considered by the Board and 
IL has been Ueci(led that: the following procedure may be 
follpwed: 

Cnndi.dio l.w equal to number of vacancies should be 
called .1.11 the first instance, by issue of call. Letters 

• 

	

	 through registered post and also publicatioi'l of roil 
numbers in Employment News /Rozgar Samachar. 

• 	 (ii) In the event of a candidate not turning up(or his 
candidature being rejected on account of deficiencies 
in cer(Lficates), Lhil panel should not be held up. 
instead, a provisional panel should be emit to the • 

• 	 indenter advising that more names will follow. 

(Li .i.) /\nother registered letter should be sent to the 
candidate giving 15 days time from the date of posting 
of the letter, calling. him for verification of 
certificates. The candidate should be directed to 
appear on any working date on or before the final 
date. In the event of a candidate failing to 'turn up 
even after sending a second regisjered letter, his • 

\ 	 2/ 
• 	 . 	. 	

. 

: • 	 • 	•• 
I 



7 	 candidature may be cancelled ,. and the next candidate 
in order of merit (duly taking into ccount whether 
vacancy is for UR, 'Sc or s'r/o!3c/Ex-serviceman) should 
be called for verification of certificat:es and 
e111pane.1led, if found eJ.içjibi.c . The procedure followed 
for caillnq the second lot of candidates shall be the 
same as adopted for the first lot. Uowever, in case of 
NTPC and NTGC examinations, R[U3 may call add:Ltjonal 
candidates only against cases where the candidaturo is 
i:'e ecl:ed nf Ler nci:u tiny of appU cn t;lon and not against 
absentees. 

(iv) Evidence of dispatch of letters sent by registered 
ost should be kept by 1111I3 for a period of at least 

six month:3 after issue of the panel. 

3. 	These instructions should be strictly compli'ed with. 

(This disposes of Chairman, 	RRB/Calcutta's reference 
No. I /C/Th/cI/MIJC/i dated 19. U. 99. 

(V.K.Modgal) 
Dy. Director, Estt.(RP.B) 

Railway Board. 

I. 

V3 

-2-- 

f 



I,. 	 .. 	. 
, 

:l,.. 	 . 
Rail way N c.r;i I Lmoii I. Uunrcl : Guwaha 1:1 

APPLICA 11 UN FORM 
(To be filled by the Candidate In hi s/her own handwriting) 

Roll 	No.: ... ....... ... .. 
(for OLff1ce use)  
To 	 I

. 

The Chairman 
Rai)way Recruitment Boald 	

. Ctd.No.(for Office Use) I Station Road, Guwahati-/OlOOl. 
I hereby apply • for recrui twentto the 	 - 
following post in the Railway inresponse 	 - 
to £niiloyment Notice No, 01/2002 dated 771 

Please enter in BLOCK CAPITAL LETTERS.P.lese 	 . 	
-- tick ( ) wherever requi red 

- 	 .. 
 1 Catc.gory No k k I Emp NOLILC No 0I/o1 	 ; I 1. aPost TlFl(S 	flss'rr. 	 ' 	

1c e 	Lb Cho1 cc of tlRI3 for,

•'• 
1.c. Priority for choice of railway 

1L. 	 (if a)plicable) ________________ 	1. 	 J. 	J ._.3 
1 . 1.0 Medium of Exam 	 '11TiTU 	 [hI .  

i.e Technical Subj(-1ct (if ppl icabi e) 

APP 

...... . . .
...-.... .., ....... iT 

r 	 Lur 
 

'i'y  
'0 	3cRligion 	 I-1 L15 hin 	hivI_,niilh 	Ilmddllv11 dalufPar si Othclj 

5, 	Father's/Husband's 

Name 
r1 \ T 

> N fl K 
6. 	Sex 

 n A S. JllL 	SLaWs UInifl 

1 	ADDIffSS rrnJJ1 
___h J A flflJ 

In  III,=[ HEo.-1E 

9. 	Couununj 1)' 	OR 011(2 	SC SI (I. a 	Sub 	Ca 	Lr . ........ I 	have enclosed OUC (ULllrI.Iiaii 	UN) 
t 	Lh 

Creamy 	r 

format as 	per Ann'l' 

I . CouLd; ...2 

. 	 '•, 1 I 



9.,1 Experience-if any(Desiynation P1 Grade) Date iron Date to 	Dole & Address of 	Eiiployer 

10. Nam of Post Office/Bank 	Iserial 1,1011 Date 	 Pniunt (P,$) 

.b Seek 1ye rexalation uiii 

• 

 ap; i 
UiLY where speci fied in 1/ 

"tfti 	.priate box 

lp. Notice) 

SC SI 	Judicial Scpnrated 
— 	 .1) ivorC(N.l i'Iin 	e.S1.1Imployce 

. Lk. Quil i I i0lLi011JhIIVuI 	i t.y/1iuld 	Yit 	Stth.ieci.'; 	(1 k 	() P1 IlIVISInIl 

l) lI o, T 	 f5'/LtoLcJV 	( ( (( 	5 '7. 	I 
UN\'j [;.:l r'I_._._ 

Cohuns 9, Ya for Educational qual i lications & Experience sIxi1d cuiply with iuiniiiun rejuirè-
ninLs sped fiction In Lia lo)llmnt Notice. 

Marks of IdentIication 

For serving Railway oiployces 	13. If you are an Lx servicoinn, ste(e Unit 

DcsiyiiLion 	Dept/11y Office 	Flu, of 
years of 
Service 

- Eriroliient Date 	Attestation 	Date of Discharye/ 
Date 	Dctiruunt (LeixjUi 

of Service) 

11. List of enclosures (as applicahie) 

\ 	-t  
 NJ 	(11 	II 0')  
 

'I 

.1 

- 
lt. • 	lvi (l \'\Y\Th"i /"Sf"  I . 	 – 

CRi!lC.I'., 

I)eclaration : I understand that in the eveni of I nfnruia Lion given 
here ill heiny found fal so or Incurred. , lily capii.iidal;ure for the post Is 
1101)10 to be CAI4CELLt1) and In 1hi 	uvcH. II lilulu) gLiiL0nI0ni/di 	l0I1Idy 
in particulars be ilig detected alter my ap;iniiituieil:, my sery Ices are 1101)10 
to be terini no ted without notice, 

( Avnve Para to he mni LLeu ly the ciihidiI.e in his/her nwn rnnninq liarni hClnW 

LjJ1t 	.JLJ.JL 	 S4, . LL)2jS 	.. 

\\ t 	JJ 	 ) 	?fl 	(J,rJ  

)$ 
 

i'  

Samples siqnatures Ill l'nllilly 	sci'ipt (slqn;turcs in Block Letters 
shall DISQUALIFY the candidate) 

1 . 2. . . .-, 	C'.\ ................. ? 	' f 	c''ci;o 3.  

.,,,,,,,,,,,,,  
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RAILWAY RECRUITMENT BOARD, GUWAHATI 

No.RRB/G/41 /90/Pt. II 	 Dated 09/01/2004 

To 
bandano Das, 
C/0 PrJina Karita Dos, 
Jaya Nagar ,  Six Mile, 
Khanapara, 
Guwahati-22 (Assam), 
PIN-781 022. 

Sub: Recruitment for the post. of Sr. Scientific Research Assistant against 
Employment Notice No.1/2002 (Cat.No.01). 

Ref: This Office letter of even number dated 8/12/2003, 

Written Examination for the post of Sr. Scientific Research Assistant against 
Employment Notice No.1/2002 (Cat.No,01) was held on 29/6/2003, Result of written 
examination was declared on 28/11/2003 Based on the performance in the written 
examination, you are found suitable provisionally for verification of documents. Date 
for verification of document was fixed on 7th 

January2004, In this connection intimation was sent to you vide letter under reference, this was in addition to the udv,rtkeinont published iii the News ppoi'. 

You have failed to attend this office on 7/01/04 along with original certificates 
testimonials regarding Date of Birth, Educational Qualification, Caste Certificate etc. 
for verification. 

You are once again dirctod to attend this office positively on 0/02/2004 along 
with your original certificates, testimonials etc. for verification. In case of failure to 
attend on 9/02/04, it may please be noted that no further dates forverificatjon of 
documents will 'be fixed, and there will be no option left for this office but to cancel 
your candidature for the said post. 

This may be treated as final notice and no further correspo.ndance will he ontorininod lit this connocljüj 

I  C~Nc'jl 
(R.K. Sonowal) 

Assistant Secretary, 
RRB/Guwhati, 
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ANNEXURE4. 	, 

I 

QNEJQgNAL 
RAJLWAYRECRU(TMENTB  

No. RRf3/(/CON/1 55 

Onto; 10,02,20O 

To, 

Chief Personal Officer,  
N. F, Railway, 

Sub: Recruitment for the post of Senior Scientific Researcti Assistant against 
Cat. No.01 of EMPloyment Notice No.1/2002 

Ref; Letter No. E/227/2
16/RRB/2/Rectt,/pt.IV dated 27/1 1/2001. 

Written examination was held on 2 9/6/2003 for the ahove 
mentioned catego. Total eligible applicant was 25. Number of candidate 
appeared in the written exarni(ation was 13 only. Result of written examination 
of the said category was declared on 2/12/2003. Only one candidate could 
secure qualifying marks in the written examination and called for documentary 

 verification on 7/1/2004. The Candidate was absent on the day of documentary 
 verification As per provision the candidate was informed through registered 

post to appear in the documentary verification1 as a second chance, which was 
fixed on 9/2/04. The registered letter was undelivered due to addressee not 
found in the address given in her original application form. There is no other 
option left but to cancel the candidature of the candidate 

There is no other candida[eseCLring minimum qualifying marks in the written .
examinationi to be called for documenita verjfjatjon 

In View of above none could bo found eligible for the post and the 
indent is treated as Closed from this end. This is for your information please 

..'-, 

J. J. BORAH, 
Chairman, 

RRB /G u waliati 

I 



ped RAILWAY RECRU1'1'M1NT BOARD 

AMUR4Rg 

GUWA1IA'l'l 	41  

LEmployment Notice No.: 01of 2002 

l)ATE OF lIJIIIJUA'JION 	((2 - Ii - 2002 
DATE OF CLOSING 	 02— 12 - 2002 

Applicn(loii are Iiivl(eil ill (lie 	esrilictl format rilcloqed (lii he Pir:itly Iviled fill(PIII (iiii))) y A-I / fimolaimip ,i1,i' 3Iiu(mrr 114111)t mmiii' pildt. (liii)) fl(Imk IIII(IiIII Nii((mmiiisl 	Imir liii. 6I11IO)iI(' (v11111111-mmly (imita, ((July (ii (ii' (IthiiIiiIirflf, (Ii ((ii Nmmiih I:misi I 1 riuiitlm'i' Ilim(Imiiiy, A pplicillitillm Cmiiitplvk' aiming i1Ji ITIJIIIJCt eiidmsis liIiI lie Mlii (ii (lie ASSITANI' ,SEREIAl(r, ItMJ,WAY I(i:ItIJlT ENF IJOAIW, SIM'ION (UVAItAII-71 (101, ASSAI, liy itiIli, 	post only, sii as tmi reaii ili Iliad's (flit- iii or hefore ((2. 2.21(02. 'lie ipjil eiJhuim ciii also 
he  d;tpped in (hi' AppUcoiiiii Jh 	

kept In (lie RIO) otilce up to 16:)))) Iniitrs iii ((2.12,2002. A special relaxation of IS (Oys slli be granted liii -  (he iii i ut 	utiii uuuul Ni'iuiiui' Island, 

Al. 
o 

Aii'. 	oil' lIE 	i'()ST 	ANI) 	SCALE 	F 	l'AV 
-_ 

AUE IN YEARS (1181') \' 	\ C 	\ N i' I 	F ' 	 ' ,\S 
ON 01-01.2003 

Sr. Scientilic 

SC 5 .1' ()I(C ESbI tiE TOTAL 
I 	escuirch .•\ssn. - ''j 'T 01 20-35 lt 	5500-9000. - - 

Appr, 	Scetuouu 	Enzinuer; 	slec11:iiiL:l! 	l)iescl - 04 06 I 8-35 Rx.6500- 10500/. 
. (t2 

Appr. Siion Egier/EIectrje;il ,'l)jc ,uei 01 of • ks6500.lo5oo,. - (12 04 I X-35 
'!? Appr. MCchnnie/l)icsel/NIcciinicl If 	1 02 - 02 06 I (1.33 
jJ4 Appr. 	Il'/Diei!il(rjc,I 01 01 01 01 04 OK 19-33 

' lust 	(ialuii, 	lcadir 	(Educ:i(jiit) - - 
- 

- UI i)( 18-45 

11. LII LCJLL1Q1J tu LU,uit1jjjjji I1Q.n 

(i) 	21 Class M aicr I)egre 	
itt Isreliology (ii) Onc yea r experience in ado in istcring Psychological tct of, 

 

	

AbililY xnd prson il 	(iii) 	nos l dL of inclus( ri ii Pc 	 (lU idiii 	Pc choIo5 nnd Pc 	homtr S11tisii 	s ill he 

it 	
I)egtee in \Ieciianieal,'llec(t ical:Electroiics Engiiieering (ruin a recognized Engineering College. 

i)cgrcc in M ecllauiicai/ileetric . il , l . lee(ri,itj 	l•;tigittceriitg (iitti a recogitized Eitiiiteeriiig College. 

tatriii.riNtjt4 	
Dllmlunt:t in ?ulecltatmical/Eleetri/i:(ectronjes Euigiiueerifl 	I*rom :i reco'nized lnstioitio, 

	

Diploitia in 	lcc ltaIiical/Eiec1rical/ls lcc(rotiics Engineering from a recognized liinhitiitii:t, ........ 

(i) 2ni Class Master l)egree iii Education '(ii) University degrec/ l)i(mIoulma in Etliicatioirl'eaeit;
i . OR 

	

2 venrs Post (radiat Course ot' Regional College ni Education ni NCEIt'l' (iii) Coriipete1 	to teach through English ii Mcii u to, 

nrc aivised iii reid careflillylind fiulliw tie lnstntctiiits glvei In tic Eimpliuyiiteit Nuitle 

:a(;FNFRi, 11iu'c -'rlc)N 

I. AflI0tE\'I,3'j0 	USEI) 
SC 	Scheduled Caste 	ST 	Sluedlet( Trilue 	01 IC 	OIlur l3ackivard Classes 	15 I 	l'.x Servicemen 	I lit 	(in Rec'ed 	111 

xically llandic:uppcd 	Appr. 'Apprentice IPO = indian Posi Order 	ERR Railway lecntitnicut hoard 	RSRP = Railway Se'ices Revised Pay l 	
lie nc indietd above in the table includes general 	

relaxation of 3 years in tipper age Ii mit Our all comniu nit ies ;uuud categories umppl icabl 	up to 
- 	(13082001 

Ii 	ik6mre 1prol)*ing fur (lie p1st tue candidates siunulti cuisine 11:1 lie/she hulls time ehituiuity to is. '(he c:uuudjtl:ute should lNoVe 11w letlo i S it e  i.duucatiu,n;Vl'echnie:d qivaliiic:utjms lout recognized IJIuiveusity/!nstiluii tin 
 IS on tIc date ut sill wlission ui the iupilhicatiouu. The candidate must enclose the proot'ol(palilicat out Those awaiting resuks oitlme hiival examinations iced not apply. 

3 
 I 4  The nitnuheux of , 

 iaeauieies giveui ire pros'isiouual and are liable ii sau' :1 the hni  selectims. Jim case tie Vacancy position iir any c:i(egofl- is reliwed to any nuuuulmer are even nil, this 111113 si ill 
not he liable to counpeuus:mu,: lie applicant an t'Omise(iucnhial dauim:mge/loss md/or refund ot' CXtuutuiivatumu ice, 

I 	
icc wemni class Railui :mv l'ass as :iuuut wlucn ;uulomussihle is ill lie ussiuei( to time cauidud;iies (mcion1un1 to SC/S I Cimutuuflflutuc5 when ihie' :ire called Our 
illiulemi esauninaunul or interview 1uos'iileil (hues' sulmnuit valid caste cci ti(icate. All oilier cauuuliitatCs are reuluuiucil in :uppe:ir itt heir aim cliii. 

I its scnit.nniuo/ 	____.i_,Luj__u 	,' I 	, 	1 	,, 



/Scicocd  ndidatcs who are finally app riled .,re liable lirr relive 	'iee in Railway Eirgiireers I Init tilTerritorial Army. 

' 	
Sckctcd candidate, will havc to tiruler go irti ring is wi ever reqir red fur their category. 

7 	: , 	iIe All t'niiIiI.t."It it t'pe 	ice 	it 	, fluiuuiiiii 	gi ip it II Ii. 	itirili 	I 	iIiiist III 	iaaiIi, ngiiiiI 	 'gs 	liii 	pitt 	caeaii.i.s 	iii IS' 	ntIblaei Iieliii:irg Iii flint COiiiinuiiilvlgiiii1i oil lie clirtitlerell. For this pullwo.qe, 	_rSl,( the candidates striruhil finnish Caste Cellificale 11,1111  d: 	c'rmpcicmml atithtisritiec. In cute iii ()IIC, 11w CCitiI ate 	huiriiId siecially indicate that 111C euiitditl,ut 	dies not l'chuiig ii the l'eisur11i4cctiriums (crennmv • 	lwi) imicittiui.ed in Col. 3 of time Selnitile OW tile GovemolvIll if luAu. l)uuuuutuiuuut 	if lurtuuui;iu.I suil 1 ruuiuuiuu 	I) .I gu 	((uII7//7flsm 	H ibit uncut 5.5 U 1 	I itj • 101fl, nu 	tui,i i.. 	ii, ui 	.........t.I iii 	ii. il,iiei f 	tiuuuOul 	ut iuuunuh 	uuuul 	I uuuuuuuug 	luluhiu: I uievuuuee,, ruitI I'cuisuuuums Lkuiuiuuu.uut 	it 	t........... I...................... .. 	 . 	....................... 	- 

4 

uuu. 	.uus eriuuurcuit iii tiiufl. I Ire c;uuduutates hieluiliging to NC/Sl/0l3C shiuiuld clearly indicate hlte suurrrc in tlte 
ppliciution (even when applying for UR vacancy) and should attach proof ot the snore in lire specitied lhrmurt idling which they will he treated as 

ueccncd and uIsscu1ru ent representations fbr change of comurmuinity status wA not he enterta uncut. 

Idic are nlcui eligible, I Imuever it naN. 
 be toted that except fur euutuuury lion. (I I tutu tl(u, all oilier v:ucnncien iuivurl yes duties which lure rum duiuuuus ii 

nsturc Mid nhled bsr working in atolls rut odd tours artd uI road side 5tation also, away 1mm tend quarter. 

Camiufiulate shurtild liii tipplicalium turin in his her mvii handwriting It it is liruinul that surunehnouty else has hued tIne siunre. 11w cainlid:utute will Inc 
cnneclkd 

	

uUl 	i11IJii 

,l Any Itnaterials slippressiuuri of fnts or smllutinitliirg forge certiiiruite/u'uwic cerilrieiite lu) ii rapidilinile for securing chigliuilty :lriuf/uur obtaining 

	

I 	r 	
ttCra liuclusilling free (ravel for iuppeailuig hi liii' i'Suumi,luiiutliuii sluu,ll lie flalule lo not uuiily for reJvctluuii or iulaiicr candidature for (lie 

partIcular rrcnillinieun( for whIch lie/tulle ions applIed, but lie/abe mill rulruii lie debarred fruutui all exuuiumiluafiuutin ('Iuulihiicfrul by all RIlIJ till 05cr 
the coiulitiv for a period of 2 years uuuiil Zegiul iiCfjuumi wlie,i's Cr wauu'uiiuhii, 

7IilJ Ito) 
t'iiultiIiitc fund usIng unfair uuienuin In (lie ex:itnlii:itiuuru or deputing annie t)ne else In hiisflier place will be dehiarred from all (tic 1111I3

3  hue lifetime, Sttcli cflndldufes will sIns, be prosecuted by luudging FIR. 

('indIihuutn nuitniiiilllmng uluuirliuru(v uuppllcuutlu,uus for hue nuuuiiu' i;uti'gu.ry will hut lie iuuuisldi,euf, Even If nuiciu a t';uiuillibihe gels si'lcrhut 
ladvrtently, lie/sin ,  will toil be .,ffi'rcul uippuuiiilutlut,t limier tutu :uiiit Is even liable 

hi lie ilehuurred fruuun all RRII eXuiriilriatlouin for It period of 

	

!' 	(wii years. 

iLl CANDIDATES 'l'l(Vl(; TO lSl INI:l ltl:\( E OR I 	
If ll,tNs \VOlhl,l) lll l)l.SQIIAI,ll;i El) FJU)M II,E(:rjN, 

•' 	.,tt ills -  5\ ........................... 

	

1 	uruosrltly ettrihtuuuieitt 	
s'ti Suicceistiul euiurrpletju,n nI Irainnirri' wiiereter tulrlthie;uhrle, will he on the Ininirtiuni of tire scale uI 

	Plus i)A urn odotissitmic In rime In ruut,tituun emolului%ee still gel I rune hferrI ,tllrwrunec unit City ('umnnpeunsntuu,y ,\hIiuW;uuie utepcndiru. on (hue rInc uil)ruuitirrt' 

iuturnr trar;ir:tt; priiuil usrily stipennut us ill he raid an :ulritic:nlrhe 

selet'ieui LamitltLiuhet are liurhile to Ile noel tiny fvhere in Nuurtlte;unt lrurrihier hfaihwav 

j 	
ahciru.iu usjlh Ire iru,iuie urn (lie titiAn il rum then eS;uiruuuu,utiuurr In uutilitiuurt, huyuhuuluugic:it shill testliittervieuv will also Ire conducted 'sirerever lilovided. 

tSAXI 1l 	Raihisay ifeeruitmeffi I Iii;irul St 	In uliscm -
tiit irn;iv Irohul ruulititiiuunrnl iseitterm test(n)kilh tent(s) airifuiur iirtervieuu if Cuuiniiuhiul nCdeMM;urv, br 

till lie it uturtrtier trf cnuitdittnlcs iiichuudirng rubscnt ecu run runuuv he uteeriid lit Irs' Run Iwury If cmi itmmieuut I kuturul. 

hlahuic fur tltc is rule11 exaulrinuttiort wi TI hs getterur lIv jim curuttirntrity 
Wi It the edticatiurit;nl sl;uniIars arid technical cm a i licatiuntis prcncrilrcd hir lIre post qutiom will l of objective nalure itt General 	

rowledge, Geitcral English, General Arithmetic, intelligetice and (Ire Uhrjei.s related to (he respccivc 
ntmlrject to mirror variations. The written test shall cohtsist oh'one sitting of alruut 2 hinutirs dtirrut ion. 

p3,4 The date turd vermite uI the writicn exuutttjtnati(nn and psychlunhogieallskjll tesl/jrmters'iest will lrc fixed liv thtc RRIJ timid will he 
'innccd to time ehigilrle cattdidates itt due course. 	

Reulticat For perstimunrlehhnCmnt uI' line CXritiiiiuuutiOit/ iittersie 	arid clt;mimge oh' 
UnIct'vcntt 	will that lie enttertun itmeuj, 

3.1 finsi tehetiorr will he based on tire lotal marks ohltuineil ill tIre written cx;untiinratjuun amid Interview, wherever prnmvidctf, plus 
h'ultaitng puvchmunlogicai/ skill tent as teuh(iired 

The nppointlntmentt nI selected candidate is suhjct to his passing reufu mite tledicru I Fitness 'lest eunrtduieted ny the Rai Iw;us' frMtutinislral iuun. 

3.7 The selection ill the caindiette by the Railway Recminihnmcinl Ifusuiril tlnesinuit cunnrter unity righnl 
In tIre cuurndidunhe for the posh. 

LIiLLuI. 

limier and Upper age hitmlii indicruted us ill he reckumnted as ott lb I/tb h /2(1(13. The •tnpper.tugc limit is relaxtuble ms Ililder sinlnject to ntulr:ttinsiirtr uuf rcutniicile CeiInfcat, 

years lunr SC.'S''l' caintidnies 

hi liv) vC;nrs lisr ()13C eatidjiluttes 

ci lIm . years for liusinruhithe displaced Goldsritithms 

dl [Ii- 1(1 years Inur lrhnysicruily Itanidicripped 
el 11' 	

years lor personru wino ontitsutriIy doriticihed Itte Kuusbmnjrir Ditjsionn nt Ihie state unf Jamunut rind Kastrirtir Irutmir III Ill/h 980 to 31s12 1989. 

for lix Serviennen nip to he extent of scrvicC rendercut itt dehense plus 3 years proviuled Ilney ln;ut'c punl ill irnnnre thr;unr 
(u ntuumntlms 8ehuieC at\er attestation and up lit tIne muge of 40 Yerurs fur rescrvists runt eirnlrhuived in gunverninre,rI servie. 

t._.:i.. I 	.I 	L -2_J 	

" 

4—,  W_1_PP__z 
y 



. 	; 	i 	:"ihc 	%Tti 	I 	rd(I 	h\ 	Grutip 	C 
. 	

,. 
(;rctj) 

.h;%t ;.• 	
;uul 	 i1 	Riilv:tv 	StIl . 	nd 	uaI 	I;thours/stihtjtutcs 	prnvidcd 	thal.  t 	 Nit 	in 	11Inrntun 	t 	3 \:tr 	o 	srvj' 	(C)fltjflUtIs 	or 	hrokui) 	suhjt 	to 	tlpper 	age 	Ii,nt 	I • 	ycnr 	or 	(,cncrnl 1 	4S 	nr , 	r 	( 	s I 	in Iiil 	I 	d 	ii 

, 40 
r 	r 	OU( 	I 	I 	q 	I 	r 	s 	rkii 	III 	()t 	 ,iiuIM( 	AIiuqlr,ipv 	 iI 	the . .,.. I 	Ijvj 	Soviell..4 	nii.I 	111hillo(em 	off 	If , 	S 	yiIrh 	NC fvice 	t,idrI 	iii 	niicli 

I• 	-( 	Jjii 	 iit 	ido. 	tIjvuic.tj 	wiin 	tiic 	
: hh 	JIiIici;iIIv 	nIarIitI 	runt 	thcir 	IiiIand 	biii 	im 	rr1arrI 

//,I(T•:":::c 1;f 	iiI'ir:l 	ijpi . 	 ui 	.3 	 .. 	 . 	 . 	. 

up 	35 	!>r ( 	.ncr; 	aiitl •1U 	'ar 	or NCS 	clr1(Il(IaLc. 

. 	I 
v'  

- ( 	•:.h1: cmpIn 	mcnI 	notice 	contains 	Vneancies 	rcrved 	for 	ex-ser 
•• 1I*oc•ct 	ervkcnic, " e coleo 	irrpc(j%c 	of ihdr eommunity ng.I 	ccgorv no. inny 	wlso 	pIv 	nainsi 	oIir 	v:tn,idc 	or 	whkh 	lucy 	wiU 	110 	 llI{ 	f e I It X It  I i 41  it 	:iiitl t.iipiinn Ask inkntd in paros 4 nod 7. V 	

term 	Fx-serviccnien 	meins 	a 	person. 	% IO 	has 	rvc(I 	in 	any 	rniik 	(whcthr 	: 	a 	ctiht 	ni 	or 	nnn-e(,Int 	o1 ) 	I n 	the 

	

11t army, 	Nvv 	or 	Fore 	of 	1ic 	Indiaji 	Union 	hut 	(i()S 	nOt 	iidud 	a persnn 	who 	ha 	scrvc(I 	in 	the 	I)cicnc 	Sceurity :it.tbc 
GcnraI Rcicrve Eoginccrng Force, thc Lok Sa1tynk Scrin nnd thc I'rn i\liIitary Forcc 

	aiiI 

Who liar rctircd from such scrvicc aller .arnin 	his/her pcnsjon or 
•; I 	Who 	has 	hccn 	FcIcAcd 	from 	ctiji 	tcrvkc 	on 	incitjcl 	grouuicls 	tItrihtiInhlc 	o 	inI itary 	serviec 	or 	circuIn%1alicc 	beyond hi* control :intl 	wzirdcd medkaj or 	ohcr 	cIjcajj 	isioii 	iir 'r 	- 	Who hNs been ieinei 	iiicjj. than on Ilia 

	

,, 	reilicst 	nA 	itteiiIi 	iii' riliietj,i, 	in 	such 	stnI)IjIjiiit.jiior Who 	hs 	been 	:cIcfted 	Iiuiit 	soch 	st Vice 	iiI •Ii - 	)Ili1iIcIjn 	(lie 	)Cci He pciiu(l 	flj• 	cIl.i:cil1cIit 	OtItcryjc 	ttiii 	oii 	his 	ovn fequcet or 	b' \V8)' 	of 	Llisniis 	or dischirge 	
onaccount 	ol 	misconduct 	ilicilkicucy or 	

and has been 	given a grttuit)' and : 	 ciitifl , 	the 	frrit,rj 	Arm 	ii 	Ihe 	' lug 	ill q 

I_ • 	i) Pension ItoIdcr 	
lur coiijiiuijq Clilbodied service U) •. 	Ponhionm 	'''ih 	diql1bilitiem. IIrjIiIitIIc 	to 	Illilil lily 	servit:0 	;iiiI lii) 	(laIlaataij 	aarvra 	d 	rajaialerit 

iaain 	hot  v1III1 	
Illfits 	At 111oll 	lc 	if 	Ilw 	I'aajata, 	who 	mt 	fellfelooill 	luuaa 	a vii's 	wailil 	ra,I,aI' 	aaaaloa 	la 

UI• 	I: 	Nrrvlasaja, 	Iaaaay 	I' 	aa'aualiioal 	I 

rllil 
silly 	Ii 	isolaalalavaaaa,ai 	'alas 	'ral 	'lois 	ha' 	aiajI.li,aaa 	iii 	liar' 	hp''ilis 	Isa 	na 

l,.ng*nrdaal 	marl 	irvaji 	lla,rmaasla','r, 	ii' 	all 	IIIIIIi'Nj,Ifl5 	asvaalIliIs ia 	I 	•eavjr'eiarcrI 	laui 	shill 	ran 	las 	ienaai'lsnl 	Inn 	leiii' 	ilac 
'njJrain 	Until they ealnrrlte 	the 'Specil1cd 	terms 	of cmrgraaeamreIal 	in 	the 	Ararrcd 	Inrrcea 	rh' line 	llmrioaa. personal 	asIan mare 	in 	lie 	niisein;rrrted 	train 	nrailiamiry 	scra'ke 

	no 	or 	wine 	02/1 2/201a3 	are 	eiigiliie 	Inn 	apply 	:ig;ninat 	tlria 

	

) 	lt.Sera'iean'ia 	i'imna 	linve, 	 hsramrn,ai 	'aaIiliiavraas 	anaanlsr 	Csnaam si 	(lnavn'raaaaa,'anl 	far 	(laiaanjn 	'(,''/'D' 	will 	Ire 

	

'a Th 	irirlit 	nil' 	age 	pel:axnlln,rr 	as 	preaci 	inenl 	far, lerraitIn'nI 1 : X-Selvicelliell 	for 	seeaaniarg 	amanrthmer 	eraapIy 	ia 	a 	laiglaer 	grinds 	are 	cadre 	in 
'C'/'D' 	tmndr 	Cerrlral 	(oa'errr:flent. 	However, 	such 	c:irrdidares 	will 	rant 	Ire Xsrrtral Govt. jobs. 	 eligible 	for 	the 	irericiar 	nil Ex'Scrvieeriicn 	mr 	Iirc 

-!:RviNc 1MliOVFFs• 

inrdrd,rcs ar 	aria 	ira 	irr 	(no 	crrrrrrLrrl 	dcprinrart 	or 	I LalalnL 	SCclor 	Undertaking 	mnclamnlprr 	l( maRs 	a 	shrantaid 	rpfrl) 	tlaroaablr 
or 	slaotmid 	;appiv 	dirctI' 	to 	RRI3, 	(inawalaraij propLr 

	

with 	NI) 	OI1JEC'f'iON 	CKR'l'Il : iC,vll 	front 	lire 	cmnphnaycr 	to 	arvnrial 	delay. 	'lIre 
dtr of' reccipt 	of 	arpplicaljorrs 	in 	this 	oii'ice 	will 	not 	he 	ctended ott 	accouar 	of' any delay 	in transmitting the applkatir, by 
concerned 	ol'flce. 	No 	advance 	copy 	01' tIre 	apphieario,a 	ivili 	be 	eartcrtaained. 	'\pplicatioi 	received ire accepted, alcr 	closing 	date/hour 	will 

JkL 

SC/Sl'/ESM: 	No 	exaflrjtrat ion 	lees, 	hut 	they arc 	realam red 	to 	enclose 	one sell' addressed 	stamped 	(Ra. 5.00) cmx II cm. and one unsmpcd sell' cnvelopc 	size addressed err vclope along with the ;ippl cat mar. 4l 
0.1.12 	Inc 	(i) 	(errenmai'OUC 	cnnnhini:aacs• 	lt:,.(,ai.ah(a 	(16111ees 	sixty) 	naraly 	linrci'isive 	of , 	lanisa:al 	rin;rr1..) 	in 	tlr 	l'ofol 	of , Il'O/ljaiik 	D;rlr. 

firl rhvai'ahly 	hlmurrniic;nppc m l 	frerairuis 	(other 	SCIST.ENNI) . 0.(ala 	(lOanecs 	tell) 	only 	ira 	tile 	lairrrr 	of' hl'O/llmnn 	Draft. 
, 7J 	lire 	exlanrinariorr 	isc.sil'nnstmil 	clr:argcs 	are 	rrnari'rci'rainnf:ilule 	It 	.shriranld 	he 	paid 	in 	the 	loran 	ni 	a 	crossed 	f)rri;nnd flank 	or 	Crossed 	Iradian Drab ol airy Psa:il 	Order 	(made 	on 	or 	alter 	the 	dale 	ot' 	pirblicatinrrr 	of' 	this 	llnitilicntiorr 	but 	before 	(he 

ekajn 	dntc 	of receipt 	of' 	application) 	drawn 	ira 	lavirarr 	iii' "RAII,\\'Ay 	RECh(ljl'flNl' f_-4,.Id IIOAI1D 	(;hjwAilA'rl" 	'lire 	hank 	Draft 
he parable 	at 	"OttWAIl,.\rj" 	arid 'lPO should 	he 	pa 	mrhle 	at 	"GPO, 	(UlWAll,\'l'l" puhhicaijon of tire 	lnrployrmremrt Notice or after lire closing date will 

P01)1) 	Olitairred 	earlier 	to 	nrc 	date 	of 
not he accepted. 

j1?7A 	The 	a'arrmhinlmnres 	alairrilit 	write 	llrc 	Enrpliri'irrent 	Norie 	No, 	Naarre 	ni 	lire 	paisl 	mapjrhietl 	lair, 	C:ategory .;are ømad postsi 	addresa Nrrmnlrer 	iii 	lire 	post 	and air lire 	cmmnmalialmnre 	oar 	tire 	reverse 	aide 	art' ifairk 	Drarll/space 	pruividcd 	irr 	tire 	lrrdinarr 	Pntal Order. 
Rerniiafl 	ill, cx:nrrriflatjort 	l'es 'in airy olirer 	i'orrn 	except 	13:nmtk 	Drall/I 1 1 0 	will 	Ile trot 	accepted. 
The particrrlmars 	uI 	Itmuark 	Drmnf'f/hPO 	siroarid he 	indicated 	in 	line space 	prnrvirhenl 	it, 	tire 	Irreserilacif 	xapplicmnhjni:r 	Inrrin;rl, 

1.7 
	

An 	apphrariun 	nor 	necoirnpai)ied 	with 	ljmurrk 	Draih/iI'O 	of' 	reilarisile 	annroumrt 	trrwmrrcls 	cxmanrlinrmatiorr tItmnnnanjlv rejecled. teemhrarsfal 	ehtmrrn'es 	still 	he 

, I 	his groat aiaarautd he 1usd aap in e:nanhiml:ntes' ias If hranrdwn iaimig. 
uute 	P;nts 	I (in) :aannl 	l(a') oIrli' 	Al'plia':uliinlr i'aunuar 	rri;iv lie 	kli iniiiik mis rhese 	mis irma 31nirhrmnirlc 	hr Ihis litt'crliscinicnt, 

- 	
R 	SSatrrar(aaaii, 	
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• 	

Y'ppktion() should he made on good iivalitv tvhit 	
A-4 / foolscap size plain paper and sIuld he in conformity with Ike I 	ivcn iii time llo'w 	Notice. 	Candii;pt5 are ndvised In 	nqpir 	that the apmlicimtnijm Is legible, preterahly typed ii or flindi. 

/i; .,.,.j p.. 

'YCA silidnicil pulchhNing printed i3iptic;ihiim toritt from tIle market should ensure that it cianl'nriiis In the format prescribed in 
Nohice, 

rrtit'nii'n 	tmpitpt 	he 	Iill,I 	rip 	h' tb..', ,It.ii 	pp 	i.lt'l,, 	.,pp to,,.... 	iiii.. 	•iiip 	lilt/till 	print 	31:1: hint 	it: p:m:..il) ilalcil 
tti,,t 	hhitit  1111cpmt,pt3iip:iI 	ni:jppp :ml 	ti ,:. 	1.2.3 	ci.: 3 '.Ip'mmitnt 	Ire 	Iihet. 	lieu1 itIIIrii 	run 	ati.iiitil lie 	lillcd up 	in 	linglish or only, sttictl' i,I,sp :'ing the iltstmuctii,mps given in this l:mphcivincnt Notice. The candidate should arfix his/her normal 

in the apphie:ilit,mi form (English:lliiidi) Applications signed in capilal letters will treated is invalid 

.JjtCondjcjntcc nIing in llindi should 'ill imp afoul All up SL No.3, 
5, 

and 7 or me application t'orutu in Emiglisli (in Block 'cAkf leltert) atm. 

i. 

 

thmugmphs. One recent (not earlier than one month 'rum the date of :ipphicatjon) passp,rh sire photograph with clear front 

of ttu randidipte in imormush attire without cap and siIngl:psse. should he misted liii tttc applicatiuppi form in the space provided 

otned on the Photograph as well as in the space provided in Be box below the photograph, Two identical extra copies (duty 

j
ell mum the trout) of the photograph should be enclosed with the application indicatin

g  candidates name auth category ,ipuintmcr 
'tho uecrse of cod: photograph, Canmljdnts tons note that the It'll It tiny reject at ally siat' for pasting old/m:mpcicar pliuttngra1ih 

iphjcju and for any sigmiit'icant Variations fiCtwec photograph pasted iii the Spplication and the actual physical T,nrc of the eaiidud:ute 

' 1177he ondidatc should "rite the dcc
1 : 1 1: 1 1iu11 

at pars. IS iii' the aPPlicAtion it progrimn;i ill Eiigtjti/I liii:ti in their own ittiIi:i1 (nut in capitatfspacett out tmihing stuich their :lhiphieatinnn will he rejected. 

suof nt age, proof of lhiIPiliIicaIipns/n.tmerie nee  and himoot' of t'iiflimIpunii' stirri:hit lie enctiseit with 
	lie aliptic:thiuiui, Ahteied 

eupien 	it the lmnimiat'il 	eel tili'i 	issued 	PY the diiimhieielut aimtliuiritis ouil' 
shu:iilul lie cnchp,scd wilt: :ipphivaiiu,,i t',prnu and 

the niigioalm 	
'the eemtitic:,ies it' itt iii Emirhstmltli0ui 'tinpilit 	ic nct'um:mihpppiijruh 	'V siie'$iuI ii upptnptpih E11ghistp,ltiu11tb t'ojuics, 

(nittlt 	lila 	iCiumtiO4b 	Ii 	hdil: 	m'lssi 	altesteul 	hiies nih' all mn:Ies'pipit 	imi:iml, 	StICCIs 	limit 	ill' the 	tin:uh/t,imps'im;jofl;pl 	ce:til'ic:mt.p in 
Iprmuu( nf their euhitcst ions lit cduiii cal mfii :ml it i est ions. 

:hiiutd h 	muuptettp,pput clearly thai the eiuchn,sppre 	trio 	ri ut tIre :itmpmlicaifopi 	'l'ticret'pprc 	alt encho5ilrc5 shintutit lie sent 
bshpw 	nithi the 	apptic:ptir n 	snul 	it' amiy 	eptclnr:it e'ai' e 	sep11 	separately 	lie 	ilipilicaii,,n, 	nr,'mi 	.n..n 	'- 	------. 	 - ri e.'ted, 

' 	
II }'an'lt candi:t:ite sttnmm:ld semtd uinlv moe apphicatinupi complete in all respect t',mr one catetnory or post. C':undimtatc suhimitiin1, 
n,m IhAn one opphic:piinuim 	'or it calc1'urrv :sibh hc :tiMuiip:iliticut 	If :iut' 

	

.411ch caiielidat 	
gels oelcctept inautvertentby, Iic/shi 	will lint 

oftetc 	
Oppuuituimenl latn'i rio and is eu'en liable to lie Itehishielt limp alt 11311k exitiitiiuritiuin liii a i,'iipmpt 

:11 . 2 ycais, L 
1 A emhhWs single spplic:ution only should he contained in one cover. Covers with more than one application will he ieieciett 

W AI ('andidat 	iii., is t o  :urpl v  for nipnie ihiapi 	'pie c:ilegurrv shuuiiphul sCilul sutIam,iit' ilrlihidpmtiuupu, flepluiftie lIlt/BIt 	'ui, 	lie prcscrhtieil 
1hui( 

 
at neil ii S s i' r pul:ri' set 	it' rnu'ln,spuue.p as I eplpiic,t t,uu e:,e'hi c:Ilegnuiy in Sc3i:iuu,t 	covers, 

ki_ it  tutu 	ire illegitile 	inenpiihileiu. 	lullsi3npiunl 	'it'iiept 01 capital teItr, 	
lit 'in lircaci iliept trurupi:mi, witii,pitt 11111110 	mt 

tlp,hudut 	uut hupivinir, N,'ip, 	copy 	ph' rCuhhtip'nl:'5 	not 	hituvimug hl'l 1/1)1) 'ii 	hu:is'iuig ih'UIl)l) 
hhitlt'hliseuh herolc ulalc of 1lntihiu:tpti,uui 

eI,isihtg ilate 	
it Einllhpiyu:ietul Niutice ale ipalile to he rejecieth, II' the post loll c;ileguty ituhtulier is toil indicated on the top 

/fli'ctprpt' ciiulnitiimug upphicahinril, the sime 'till lint Ire Cmitci i::incd, 

L'iUUUS's 

h:nttiuwirtg dhtChu,spur e a 
.shto:mtd Ire t'ir:tthy .stitctuett alont; ti'itti time applicalion in Ihe given littler: 

A tahitI luuitiu,um l'uaial Outer or the thank l)m:ptt Cor the iifltnhpiuit as prescribed ii: Par:i 7 oh' the applic,utiomi shiuittkt lie l'irmnlv 
j.'. IicdIanute'J tim: thte tIrfi (It the apphic:itioui form. 

Two copies or 

identical passport sued phirmtogr:iphus duly signed uot tile trout, l'iriuiiy stihehted to bIle apphidluliutut (apart I'roun onc copy posted on the form), 

e) Application I'ornm in the prcacritmed format, 

11 

J) Attested/p 	toslst copy 
01' Matricttlaiion or eqttivalermt certificate regarding the proof or a

g e. 
Attcsted'l'l 	copy of the AcadcmidI7j'cch1fli5 	lualit'icatiort and ttiarks list as.'ipplicahlc 

,fl 	Athcted/l'htpit u1s: 1
1 copy oh' Caste certilicale trout competent auiibloriiies not below the rank of 'l'alusikl:ir in hh 

	c:use of SCJS'I' 
candidates, 

()Allemccill ,
holostat copy of comminmutoty cerlit'icale in thi 	

prescribed t'orituat is per anhuexurc 'A' is,sitcd iv tIle colnlmetent - 	authority in case of Ol3C c:inctiuhates 

h} 	

f'ccrvieeiuteit ipplyint. for the 11051 slmahl submit Attcsted!I'hohitst:p( copy of ilthlhilhiriatc Cerbit'ic:ple issImert 'V lie set t'icea Iii claim Cmlile'ppij,Ota I niantltiruha 

ib 	
N:' nmhijcetiiuii ccriit'icate trout tile employer, it' alre:mds' emilthIlyed, 

j) 	
In acc previumuts exhrcriellce is essential, d:ucuntent:,rr proot' sll:luhtl he cildlosCtt iitttic:hlii:g period of service, 

) 	Attested 
 l'tmpitumst,it copy of relhimisite ccrtit'ieate in case ml' clatimlimlg age tl;m:,lii:it 

R,s,55t)il.l)(bli'i/. 	 'Ii 	I) 	I 	I 	(I 	I 	I 	1 	2 	1 	111.45 

- 	' 



RI 	 I III)) U IN tNOt.tst mit IN IIINOI UNIV. vui:ui•; ct .:RIIHCATE.sAItI.: NOT IN r. 	tsltrdl 	\l I II II) 	Ilt\NSl .\I II) 	VERSION 	(TO 	JIINDJl:N(;lIsu) 	5110111,0 	tIE 	ENCI.USFD. 	THE ]IIl l)I•'lt,iTl•; FN('i O5VltJS WIll. III; ItIHECTI:l) 

	

OF 	lii: .AItl)v.. INCl,(lRl 	
ARE sl:Nr sl•:l'ARAi'll,\ oit sllusl•:)l'l:N'rrm FIlE RECEIP1 1W 

	

tilt 	rut 	ENCI.Slt(l•5 NUT FtItSit,V SllFcutt 	It) 	\ttI.IEAFIIIN 	T1111 Al'l'l,ICA't'pt,N WILL lIE 

AUD .i1:L1t.0 io 

ptiaOoiis. iiliieli sillier lroin IIiS ,  irlie I,ol 	itelleielleiesii,re),li.,,i)jei 	
iiilI lie Sflnin)aijly iejeiit 

Incomplete illegible applieatio 	or applie:ot, made ciii adveltisc illQ 11IN Collillp ap earl:0' in Neosp.mper. 

I niined and iin,l,t d 'pplitu)iis or sirItilib Ii lulL ill L ij)II its 11,1,1 r sil;":Itljle column or oil tile lliiitiripl 

Applkitti 	with I l'(/tlaimh l)ralt nt lesser value luau pr 
	erihed or li'O 	

purchased Pr iii the date ni publication of employment fluIie. 

Appliention Without cl)ulllile(e!proper eliellIslires or CimeIi',i'; other than in tIiuili/Eiciljl1 or illegible enclo'surcs.  

Without Ilie pliotIgrapli pasted oil the applicatIon and sgiieui on the rout, 

Applicatsons no) in contormily svith the lorinat 

W ithoutIIIOPCr caste certificate in respeel cit SL'SI , /Oift' Cililiduit 

Applications ot tInder/over aged caiditIate, 

t} 	Applinljons of 	ciiclj,latcs who do lot 	 ll 11w eh'ilu,hjiy crilerj,i 

Applicatwns received alter the closing date and time, 

m) 	
Application sviihout (lie candidates' thumb impression in the prescribed plae. 

u) 	,\Plclic:aiicciis )'itliicict 	ulc'vhjicii 1 	ill III' i - ni 	lIcluits' 	lullllillj 	pout uuijIjic1' Iii iii' 	cues 	Iii 	lice F 
I 	

RRI3 may hold siritteni ean:iliu,lio;i anvhpere in the eount. 'the Centers allotted liv RRII will he Ilnal and binding 

fl. 	
The decision ot 1(1(13 in all maltem relating to ehiglluihil\.. accePtalice or rejection ui the applicahotis issue of' tree Pail Passes, penalty lbr flsc lomiato,t node of SeIC1imi eotidij 	

of is ritlen exam oat on and nle'iesv, sk ll'psYehulogieal test, a I lolment ui eXn Iflhllalion eCnler, selcion. allot of' posts to sClecled cuindidates ele. is ill b final and binding on the eaiudidates and no enqui 
	or coffeapondence will he entenained by 

p, 	
the Railway Recruitment Board in this regard. 

The ltniliiiiy Ilet twilloolil Holodknot esj ' cudute Icc: uni, l°'sIcI lily or tVl,d111' dIc'llss,y 

The Itaihi av t(eeoi linen) I bard is not respcti,sil,Je hor any i:i:iilvemlcnt ci mr. 

15 	,mcy leg.cl issues arking out 01' mliii 
Eniplc mciii Nutie ili:itt Pill wbtiiiii lie legal jiirisilbeli,c,, 

ccl' Central Adiiiii:istrative 'I riliunat I (c,:c:1.s in 
M . 

(icisi iliat i 

kI 

(JI,\tItJAN 
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BEFORE TBE CENTRAL ADSA 
00 

GUEAHATIBENCH GUWAHATI 

OA NO. 184\2004 	 r 
BANDANA DAS 

APPUCANT 

UNION OF INDIA &ORS 

RESPONDENTS 

WRITTEN STATEMENT FILED BY THE RESPONDENT NO. 3 

1) That the answering respondent has received a copy of the OA and has gone 

through the same and understood the content thereof. The statements which are 

not specifically admitted herein below may be treated as total denial. The 

statements which are not borne on record are also denied and the applicant is put 

to the strictest proof thereof. 

Before giving paragraph-wise reply the answering respoiiident begs to give a 

brief history of the case. 

/ 

The case is regarding alleged non-delivery of Guwahati RMS Regd. Letter 

No. 4181 dated 9.1.04 addressed to Sri Bandana Das, C/O Padma Kanta Das, 

Jayanagar (sixmile), Khanapara, Guwahati-78 1022 and sent by Railway Recruitment 



2 

Board, Guwahati —781001. The addressee lodged a complaint in this office on 16-6-

2004 regarding non-delivery of the above noted Regd. Letter. But no copy of the 

Regd. Receipt was enclosed with the complaint. More over, accordingly the 

complaint was acknowledged and entertained in this office: under file no. 

GCCC\CR03AI6\2004\95-COMO3 dated 17-6-2004 and CPT 21(b) was issued to the 

SPM, Khanapara SO as well as contacted over phone to Intimate the disposal of the 

Regd. Letter under reference. As per report of Sub-Postmaster of Khanapara the 

Regd. Letter was received in this office on 10.1.04 and given to the Postman Beat no. 

1! for delivery on 12.1.04, 13.1.04, 14.1.04, 19.1.04, 20.1.04,and 21.1.04, but the 

Postman could not find out the address of the addressee in those days on vigorous 

search. So on 22.1.04 the Regd. Letter was returned to the sender with remarked 

"NOT KNOWN" and dispatch to CRC\GHYRMS with entry in the Khanapara Regd. 

List dated 22.1.04 at seiial 14/24. It is to be mentioned here that the address noted on 

the wrapper of the Regd. Letter was Bandana Das Jayanagar (sixntile) Khanapara, 

Guwahati-22, but not as Bandana Das CIO Padma Kanta Das as wntten in the 

complaint. A reply was sent to the complaint vide this office letter of even no. dated 

17.6.04 on the basis of above report and case was closed at this office. 

That with regaid to the statement made in paragraph 1 of the OA the answeiing 

respondent while denying the contentions made therein begs to state that the 

allegation made by the applicant is not correct and far from truth. 

That with regard to the statement made in paragraph 2, 3, 4.1, 4.2, 4.3 and 4.4 of 

the OA the answeiing respondent do not admit anything contrary to the records of 

the case. 

That with regard to the statement made in paragraph 4.5 of the OA the 

respondent while denying the contentions made therein begs to state that the Regd 

ft 
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Letter was cóffectly booked at Guwahati Railway Mail Service counter on 9.104 

and further it was dispatched to the of 	of the destination. 

That with regard to the statement made in paragraph 4.6 of the OA the 

I 	respondent begs to offer no comment on it. 

That with regard to the statement made in paragraph 4.7 of the OA the 

respondent while denying the contentions made therein begs to state that a 

complaint was received by this office from Bandana Das, Jayanagar, (sinmile) 

Khanapara, Guwabati-781022 regarding non-deliveiy of regd. Letter no. 4181 

dated 09.01.04 and accordingly the case was acknowledged by this under No. 

GCCC/CR03A10619512001-05/CMOM-3 dated 16/6/04. Necessaiy inquiiy was 

made at Khanapara SO to find out the disposal of the Regd. Letter. On receipt of 

reply regarding disposal of the Reg(L Letter the complaint was duly intimated 

vide this office loner of even no. dated 17.06.04. 

A copy of the letter dated 17.06.04 is 

annexed herewith and marked as Annexure -1 

That with regard to the statement made in paragraph 4.7 of the OA the respondent 

wbile denying the contentions made therein begs to state that on inquiiy at 

Khanapara SO it reveals that the Regd. Letter No. 4181 dated 09.01.04 was: 

received at Khanapara P.O as and accordingly it was given to the concerned 

Postman for effecting deliveiy to the addressee. But the Postman could deliver the 

Regd. Letter and put a remark as "NOT-KNOWN" on the wrapper of the Regd. 

Letter and returned to the sender. The Postman concerned of the Khanapara SO 

searched the address of the complainant for six days, but with out any positive 

result and lastly on 22.01.04 the Regd. Letter was returned to the sender from 

Khanapara SO to Guwahati RMS making ently in the Regd. List at seiial 14/24. 
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Copies of the Delivery List for six days 

are annexed herewith and marked as 

Annexure-2 Series. 

That with regard to the statement made in paragraph 4.9 of the OA the answering 

respondent does not offer any comment on it. 

That with regard to the statement made in paragraph 4.10 of the OA the 

answering respondent while denying the contentions made therein begs to state 

that there is no question of negligence of duty on the part of the Post Office as 

because the applicant (the addressee of the Regd. Letter) newly shifted to Jaya 

Nagar, Khanapara area and they did not approached the Khanapara P0 with any 

instruction to get delivery of mails to their address at the time of shifting to the 

particular area. Even the address of the Regd. Letter was written as Bandana Das, 

Jaya Nagar (six mile), Khanapara, Guwahati-78 1022 and no C/O, lane no. Bye 

Lane no., House no. etc. was noted in the address of the Regd. Letter. 

That with regard to the statement made in paragraph 4.11 of the OA the 

answering respondent does not admit anything contrary to the record of the case. 

That with regard to the statement made in paragraph 5 of the OA the answering 

respondent while denying the contentions made therein begs to there is no 

question of diligence in delivering mails as the said Regd. Letter was coffectly 

received by the Khanapara P0 and the concerned Postman also searched the 

address of the addressee to effect delivery of the Regd. Letter but the address 

noted in the Regd. Letter was having no care party, house no., lane no. or bye-lane 

to trace out. Even no instruction was issued to the SPM, Khanapara P0 by the 
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complainant to effect delivery of his\her address. As such, there is no question of 

causing of great prejudice to the applicant . 

12) That with regard to the statement made in paragraphs 6 to 12 of the OA the 

answenng respondent begs to offer no comments 



VERIFICATION 

I Shri ---- --  - - ---- - 	- - - 	-- at present working as - 
at 

who Ibeen made as respondent no.3 in thpresent OA and 
competent to sign this verification, do hereby solemnly aflirm and state that the statement 
made in paragraph . 2 , 10 12. 
are Irue to my knowledge and belief, those made in paragraph 

.1. t being matter of records, are true to my 
infonnation denved there from and the rest are my humble submission before this 
Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification this ------ - 	th day of March, 2005 at Guwahati. 

I'ft 

DEPONENT 

!TTt- 11Oai 
Si. Supdt. of Post Offices 

Guwaiati Div., Guwahati-781061 
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u i A i- i A -r r c u - r (D 	Fzz( AFz ii cii NI 1 
Tt O/o SSPOS.GUWahatI Divn.3d floor ,Megh oot Bhawan,Guwahati 1 

PHONE NOs : 2607441 	r. 0 	2540641 

.No. :GCCC/CRO3A/6/2004,95_COM03 	 Date :17/06/2004 

Hc 
V 

To 
•..Bandana des 

Shri Padrna Kanta Das 
3aya nagar Six Miles 

. Khanapara,Guwahatj_22 

.Dear Sir/Madam, 
1.• 	-, 

Sub 	Non delivery 
Ref : Your letter YOUR LETTE 	DID 16/06/200 

This is in continuation of this office lett r dated 16/06/2004 regarding H disposal of Regd Letter No. 4101 Dated 09/01/200 	booked at.GHY/RMS -.Post Offje.On enquiry it reveals that the R ­yd.Letter was returned to th 
sender 22/04/2004 with remark •'NOT KNOI.JN' by the Khanapara pose off Idce 

• 	 . 

This is for Vtir 	kr 

4(end 	 - S 	
' uaçjj and t he case is closed at this 

• 	 . 

Your&f1y 
I, 
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GUWAHATI C6STOMER CARE CENTRE 
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